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THE NEW TOWN, KOLKATA DEVELOPMENT
- AUTHORITY ACT, 2007.

An Act to provide for the planned development in the areas within New Town,

‘Kolkata, and for matters connected therewith or incidental thereto.

WHEREAS it is expedient to provide for the planned development in the areas
within New Town, Kolkata and for matters connected therewith or incidental
thereto ;

It is hereby enacted in the Fifty-eighth Year of the Republic of India, by the
Legislature of West Bengal, as follows :—

PART I
CHAPTER 1
Preliminary

1. (1) This Act may be called the New Town, Kolkata Development
Authority Act, 2007. )

(2) Itextends to the whole of New Town, Kolkta having the areas described
in Schedule I.

(3) Itshall be deemd to have come into force on the 28th day of December,
2006.

2. (1) In this Act, unless there is anything repugnant in the subject or
context,—

(a) ‘‘amenity” includesroads, water supply, street lighting, drainage,
sewerage, treatment and dispoéal of sewage, public works,
tourist spots, open spaces, parks, landscaping and play fields
and other utilities and such other conveniences as the State
Government may, by notification, specify to be an amenity for
the purposes of this Act;

(b) "Chairman" means the Chairman of the Development Authority;

(c) "Development Authority” means the New Town, Kolkata
Development Authority consitituted under section 3;

(d) "Member" means a Member of the Development Authority;

~ (e) "Member-Secretary" means the Member-Secretary of the
Development Authority;

(f) "New Town, Kolkata" means the area described in Schedule I;

(g) "notification" means a notification published in the Official
Gazette,

(h) "prescribed" means prescribed by rules made under this Act;
1) "Schedule" means a Schedule appended to this Act;

(j) "settlement area" means and includes the land with the structure
thereon, occupied by any person.
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The New Town, Kolkata Development Authority Act, 2007.
(Part I—Development Authority.—Sections 3-7.)
(2) Words and expressions, used in this Act and not otherwise defined, shall
have the meaning respectively assigned to them in the West Bengal Town and

Country (Planning and Development) Act, 1979 and the West Bengal Municipal
Act, 1993.

PARTII
CHAPTER I .
Development Authority

3. (1) TheState Governmentshall, by notification, constitute a Development
Authority for New Town, Kolkata (hereinafter referred to in this Act as the
Development Authority), for carrying out the purposes of this Act.

(2) The Development Authority shall consist of —
(a) aChairman;
(b) a Member-Secretary; and

(c) such other members, not-exceeding seven, as the State Government
may deem fit.

(3) The Chairman, the Member-Secretary and the other members shall be
appointed by the State Government and shall hold office for a period of five years
or forsuch lesserperiod, as the State Governmentmay deem fit and shall be eligible
to be re-appointed for a further period not exceeding five years. -

(4) Notwithstanding anything contained in this section, the State Government
may, at any time, re-constitute the Development Authority.

4. The Development Authority shall be a body corporate with perpetual
possession and a common seal, and may, by the name of the Development
Authority, sue and be sued. ‘

5. The Chairman shall be the executive head of the Development Authority
and the development administration of New Town, Kolkata, shall be under his
control.

6. (1) The Chairmanshall exercise such powers and functions as conferred
on him by or under this Act.

(2) The Chairman shall preside over the meetings of the Development
Authority. ‘ -

(3) The Chairman shall allocate the business among the members of the
Developmet Authority.

(4) The matters to be éiscussed at a meeting of the Development Authority
shall be prepared under the directionof the Chairman and shall be circulated to the
members of the Development Authority in such manner as the Chairman may
determine.

s,

(5) The Chairman shall , ifhe is of opinion that immediate execution of any
work is necessary, direct the execution of such work.

7. (1) The Chairman may, at any time, by giving a notice in writing to the
State Government, resign his office and the procedure for acceptance or otherwise
of the resignation shall be such as may be prescribed.

West Ben. Act
X of 1979.

West Ben. Act
XXIl ot 1993.
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The New Town, Kolkata Development Authority Act, 2007,

(Part IL—Chapter II—Development Authority —Sections 8, 9.—Chapter 111
—Establishment of Development Authority—Sections.—1 0,11)

(2) When—

(i) theoffice of the Chairman falls vacant by reason of death, resignation,
removal or otherwise, or

(i) theChairman is, by reason of leave, illness or other cause temporarily
unable to exercise the powers, perform the functions and dischargethe
.duties of his office, ’

the Member-Secretary shall, exercise the powers, perform the functions and
discharge the duties of the Chairman until a Chairman is appointed and assumes
office or until the Chairman resumes his duties, as the case may be.

(3) Inthe case of casual vacancies in the office of the Member-Secretary and
other members caused by death, resignation, removal or otherwise, the State
Govemment may appoint the Member-Secretary and other members, as the case
may be.

8. (1) The Developm_eﬁt Authority shall hold meeting at least once in every
two months reckoned according to the English calendarunless itis necessary and
expedient to hold meeting more than once during the said period of two months.

_(2) The meeting of the Development Authority shall be presided over by the
Chairman. In the absence of the Chairman, the members present shall select one
from amongst themselves to préside over the meeting.

(3) One-third ofthe total number of mémbers shall constitute a quorum for a
meeting of the Development Authority. :

(4) Theprocedure forthe conductofbusiness atthe meeting oftheDevelopmerit
Authority shall be such as the Development Authority may, by regulations,
determine. : :

9. The non-official members of the Development Authority shall receive
such remuneration or allowance as may be prescribed.

, CHAPTER I
Establishment of Development Authority
10. The Development Authority shall have the following officers:—
(a) an Executive Officer;
(b) Executive Engineers and Architects;
(c) Finance Officers;
(d) aSecretary;
(e) Accouniants;

(f) such other officers and staff as may be designated by the State
Government in this behalf: :

Provided that the State Government may increase or reduce the number of
posts of officers as aforesaid.

11. Notwithstanding anything contained elsewhere in this Act, the State
Government may appoint for theDevelopment Authority, on deputation, an officer
of that Government, possessing s_uch qualificatins as that Government may
determine, as Executive Officer, Engineer, or Finance Officer, referred to in
section 10, or with such other designation as the State Government may consider

‘necessary, and in such manner, and on such térms and conditions, as that

Government may determine in this behalf.
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The New Town, Kolkata DevelopmentAuzhoril__w Act, 2007.

(Part Il —Chapter Ill—Establishment of Development Authority.
Sections 12-15.—Chapter IV.—Powers and Functions.—Section 16.)

12. Theofficersand other employees of the Development Authority shall be
subject to such terms and conditions of service as may be prescribed.

13. (1) The officers and other employees of the Development Authority
shall receive such pay and allowances as the State Government may, by order,
determine.

(2) The pay and allowances of the officers -and other employees of the
Development Authority shall be paid out of the Fund of the Development
Authority.

(3) The State Government may make such contribution towards the salary
and allowances of the officers and other employees of the Development Authority
as that Government may, by order, determine.

14. The Development Authority may provide for Provident Fund, Pension
and retiring gratuity in respect of, and award of reward or penalty to, officers and
other employees oftheDevelopment Authority in dccordancewith suchnorms,and
subject to such conditions, as may be prescribed by the State Government.

15. (1) Subject to the provisions of section 11, appointment to the posts of

officers referred to in séction 10 shall bé made by the Development Authority.

(2) TheDevelopment Authority may also appointany person, whohas retired
from any post under the State Government or a Government undertaking on
attaining the age of superannuation, to any of the posts of officers, referred to in
section 10, on contract basis which shall state specifically the terms and conditions
of appointment :

Provided that the Development Authority shall be under no obligation to
appoint such person on permanent basis. '

(3) Notwithstanding anything contained in any other law forthe time bemg in
force or in the provisions of this Act, the Development Authority may use the
services of any person, firm, society, co-operative society or Company in respect
of any particular jobs, for a particular period, or for particular purpose subject to

such terms and conditions as may be prescribed by the State Government.
CHAPTER 1V
Powers and Functions

16. It shall be the obligation of the Development Authority to make
reasonable and adequate provision and in accordance with the rules prescribed for
the following matters within its territorial limits and the financial means at its
disposal:—

(1) in the sphere of public works,—

(a) providing by itself or by an agency, means for supply of water for
public and private purposes;

(b) construction, maintenance and cleansing of sewers and drains,
sewerage and drainage works;

{(c) ‘construction, maintenance, alteration and improvement of public
streets and street furniture, bridges and culverts fly-overs, stib-
ways, cause-ways and the like;

(d) lighting of public streets and other p/ublic places;

(e) planting and care of trees on road-side and elsewhere;
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(Part II—Chapter IV.—Powers and I unctions.—Sections 17, 18.)

(2) in the sphere of town planning and development,—

(a) devising town planning within the limits of the area of New Town,
Kolkatain accordance with the laws relating to town planning forthe
time being in force;

(bj planned development of the border areas of New Town, Kolkata in
accordance with the laws applicable for the purpose;

(¢) laying out and maintenance of public parks, squares, gardens, water
bodies and recreation areas; ’

(d) control of regular lines of streets;
(e) control of all building operations and regulation of building uses;
(f) co-ordination of all over-ground rights enjoyed by service agencies,

. (g) co-ordinationof activities of agencies reléting to laying and mainte-
nance of underground pipelines, tubes, cables and the like;

(h) re-development of congested areas for providing better living condi-
tions; ' ’

(i) planned development of new areas for human settlement;

) ‘presérvation 6f monuments and places of historical, artistic or other
importance; : '

v (k) measures for-beautification of the township by setting up fountains

and statues, providing recreational areas, improving canal banks,
landscaping and.the like. '

17. Notwithstanding anything contained elsewhere in this Act or in any
otherlaw for the time being in force, the State Government may, subjectto such
conditions as it may think fit to impose, transfer to the Development Authority, by
an order published in the Official Gazette,any of the functions and duties relating
to Government under any law whichthe State Legislature is competent to enact or
which is otherwise within the executive power of the State.

18. Notwithstanding anything contained in this Act or in any other law for
the time being in force, the Development Authority may, if it is of opinion that it
is necessary so to do in the public interest, transfer by contract or otherwise, with
the prior approval of the State Government, any function or functions of the
Development Authority under this Act to any organisation including a Govern-
ment Orgamsatlon in such manner, and on such terms andconditions, as may be
determined by the Development Authority'and approved by the State Government:

Prov1ded that such transfer of function or functions of the Dev elopment
Authonty to such organisation shall not absolve the Development Authority from
the responsibility of carrying out the provisions of this Act in relation to the
function or-functions so transferred.

Explanation—" GovernmentOrgamsatlon" shallmeanan organisationmain-
tained or managed by the State Government or any other company owned by the
Government. )
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The New Town, Kolkata Development Authority Act, 2007.

(Part IIL—F inance—Chapter V.—A. Development Fund.—Sections 19- 22.—
B. Budget—Section 23.)

PART 1
FINANCE
CHAPTERV
Development Fund and 7 A. Development Fund
the application thercof. 19. (1) Thereshall be constituted for the Development Authority a fund to

becalled Development Fund forNew Town,Kolkata (hereinafter referredtoin this
Act as the Development Fund) to be held by the Development Authority for the
purposes of the Act and all moneys realised or realisable under this Act and all
moneys otherwise received by the Development Authority shall be credited
thereto.

(2) All moneys credited to the Development Fund shall be applied- for
payment of all sums, charges and costs necessary for carrying out the purposes of
this Act and the rules and the regulations made thereunder or for payment of all
‘$tims payable out of the Development Fundunder any other law for the time being
in force. .

(3} No payment of any sum shall normally be made out of the Development
" Fund unless such expenditure is covered by a current budget grant and sufficient
balance of such budget is available for the purpose.

(4) Whenever a sum is paid for the purposes not covered by the budget grant,
the matter shall forthwith be communicated to the Development Authority which
chall take such action under the provision of ‘this Act as may appear to it to be
feasible and expedient for covering the amounts of such‘payment.

Opening and operation -+20. (1) TheDevelopment Authority shall open an account with a National-
of bank account ized Bank and shall operate such account.
. (2) The Development Authority shall have the power 10' nvest in fixed
deposit in such Bank.

(3) All moneys received on account of the Development Fund shall be paid
intothe said Bank and all transactions shall be madebythe Development Authority
through the account with the said Bank.

(4) The Member-Secretary shall-operate the account -with the Bank jointly

_ with a member; or an officer of the Development Authority, asmay be authorised

ig this behalf by the Development Authority.

Financial assistance 21. The State Govemment may give grants or ﬁnan_cial assistances to the
from the State Development Authority with orwithout direction as tothe manner in which the sum
Goverrment. shall be applied. : :

Loass. 22. Subject to the provisions of Local Authorities Loans Act, 1994, the

Development Authority may, with the prior permission of the State Government,
obtain loan from any financial institution of repute or Nationalized Bank or such
other lending institution as the State Government may approve in this behalf, and

the State Government may, if it considers necessary so to do, stand as guarantor

for payment of such loan.
‘ , B. Budget
Annual budget 23, (1) TheDevelopment Authority shall prepare a budget estimate fora
estimate of the financial year in such form as may be prescribed at least one ‘month before the
Development ~ commencement of such financial year.
Authority.

Explanation—"Financial year" shall mean the year commencing on the
first day of April. - ' '

(2) Allexpenditure from the Development Fund shall be made in accordance
with the provisions in the budget estimate.

9 of 1914.



Part 11}

THE KOLKATA GAZETTE, EXTRAORDINARY, JUNE 30, 2008

573

Accounts to be kept.

Appointment and

power of the Auditors.

Audit report.

The New Town, Kolkata Development Authority Act, 2007.
(Part Il —Finance.—Chapter VI—Accounts and Audit—Sections 24- 26.)

CHAPTER VI
Accounts and Audit

24. Theaccounts ofall financial transactions of the Development Authority
shall be kept in such manner and in such form as the State Government may
prescribe. )

L]
25. (1) Theaccounts of the Development Authority shall be audited by the
State Government or by the Auditors appointed in that behalf by it.

(2) The Member-Secretary shall Submit accounts to the Auditors as re-
quired by them. '

(3) The Auditors so appointed may—

(a) require, by written notice production before them or before any
officer subordinate to them of any document, which they consider
necessary for the proper conduct of audit;

{(b) require, by written notice, any person, accountable, for orhaving the
custody or control of, any documents, to appear in person before
them ot before any officer subordinate to them; '

(c) require any person so appearing before them or before any officer
subordinate to them to make and sign a declareation with respect to
such documents or to answer any question or to prepare and submit
any statement; and

(d) cause physical verification of any stock of articles in course of
examination of accounts. ) ‘

(4) The Auditor may, after giving the person concerned an opportunity of
beingheard, disallow any item ofaccounts contrary to the provision of this Actand
surcharge the amount of any illegal payment on the personamaking or authorising
it, and charge against any person responsible therefor the amount of any deficiency
or loss incurred by the negligence or misconduct of such person or any amount
which ought to have been, but is not, brought into accounts by such person, and
shall, in every such case, certify the amount due from such person:

Provided that any person aggrieved by an order of payment of certified sums
may appeal to the State Government whose decision on such appeal shall be final.

(5) Anypersonwhowilfullyneglects or refuses to comply with therequisition
made by an Auditor shall, on conviction by a court be punishable with fine which
may extend to one thousand rupees in respect of each item included in the
requisition.

26. (1) Assoonas practicable after the completionof the audit, butnot later
than three months thereafter, the Auditor shall prepare the report on the accounts
audited and examined, and shall send such report to the Chairman and a copy
thereof to the Member-Secretary or such other officers as the State Government
may direct.

~ (2) The Auditor shall include in his resport a statement showing—
(a) every payment which appers to him to be contrary to law,

(b) account of any deficiency or defalcation or loss which appears to have
been caused by the gross negligence or misconduct of any person,

(c) theaccountofany sum received, which ought to have been, buthave not
been, brought into any account by any person,
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The New Town, Kolkata Developmient Authority Act, 2007.
(Part [ll—Finance —Chapter VI—Accounts and Audit—Sections 27- 31.)

{d) any other material impropriety or irregularity which may be observed
in‘the accounts.

27. (1) The Chairman shall, in consultation with the other members of the
Development Authority, forthwith remedy any defect or irregularity that may be
pointed out by theAuditor in his audit report and shall report to the State
Government or such other officers as the State Government d1rects

Provided that if there is a difference of opinion between the DeveIOpment
Authority and the Auditor, the matter may be referred to the State Government.

(2) The State Government may }Sass such order upon the audit report as it
thinks fit for compliance by the Development Authority.

28. If any order made by the State Government under this Chapter is not
complied with, it shall be lawful for the State Government to take such step as it
thinks fit to secure the compliance of the order and direct that all expenses therefor
shall be defrayed from the Development Fund.

29. In addition to the audit mentioned hereinabove, the State Government

may, if it thinks fit, appoint an audltor to conduct a special audit pertaining to a

specified item or series of items requiring thorough examination, and the proce-
dure relating to audit shall also apply mutatis mutandisto such special audit.

30. The State Government may by rules prévide for internal audit of the day
to day accounts of the Development Authority in such manner as it thinks fit.

31. (1) TheDevelopment Authority shall, atits first meeting ineach year or
in its next meeting which shall be held within a period of thirty days from the date
of its first meeting in that year, constitute an Accounts Committee ofthe Develop-
ment Authority:

Provided that the State Government may, on an application by the Chairman
and for reasons to be recorded in writing, extend the period as aforesaid by such
period not exceeding thirty days as the State Government may think fit.

(2) The Accounts Committee of the Development Authority shall consist of
such numbers, not being less than three and not more than five, as the Development
Authority may determine, to be selected by the members from amongst them-
selves:

Provided that the Chairman and the Member-Secretary shall not be the
member of the Accounts Committee of the Development Authority.

(3) The Devcelopment Authority may associate with the Accounts Commit-
tee of the Development Authority such persons having special knowledge inpublic
accounts and administration, not being members and not exceeding one-half of the
members insuch committee, and for suchterms, as it thinks fit. Suchpersons shall
not have the right to vote at the meeting of the Accounts Cormmttee of the
Dev elopment Authonty

(4) The members of the Accounts Commxttee of the Development Authority
shall elect from among themselves one member to be its convenor:

(5) The members of the Accounts Committee of the Development Authority
shall hold office until a new Committee is constituted.

(6) Subject to the provisions of this Act and the rules and the bye-laws made
thereunder, it shall be the duty of the Accounts Committee of the Development
Authority— '

' {a) to examine the accounts of the Development Authority;

(b) to examine and scrutinise the report on the accounts of the Develop-
ment Authority by the Auditor appointed under this Chapter;
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The New Town, Kolkatc_z Devdopment Authority Act, 2007.
(Part Ill —Finance —Chapter VI—Accounts and Audit—Sections 32-34.)

(¢) to examine and scrutinise the report of special audit, if any;

(d) toexamine andscrutinise the reportofphysical verification of stock,
if any;
(e) to submit report to the Development Authority every year and from

time to time on such examination and scrutiny;

(D to discharge such other functions as may be entrusted to it by the
Development Authority.

(7) The Accounts Committee of the Development Authority may call for any
book or document and send for such officer of the Development Authority as it
may consider necessary for explaining any matter in connection with his work.

(8) The manner of transaction of business of the Accounts Committee of the

Development Authority shall be such as may be determined by it.

32. (1) Where an amount is certified , under sub-section (4) of section 25,
to be due from any person, such amount shall be paid within three months from the
date of certificate under that section.

(2) When a personappeals to the State Governmentunder the proviso to sub-
section (4) of section 25, the amount shall, if any, as decided by the State
Government, be paid within a period of not less than three months from the date

of such decision, as the State Government may allow.

' ,:(3) The amount shall, as decided under sub-sections (1) and (2), be recover-
able by the Chairman.

33. - Whereaperson, fromwhom anamountis certified to be due under sub-
section (4) of section 25, is an officer or employee of the Development Authority
and where such person has not paid such amount within three months from the date
of such certificate, or where an amounvt, declared to be due from such person under
the proviso tosub-section (4) of section 25, has not beenpaid by such person within
suchgeriod not less than three months from the date of such declaration asmay be
allowcd to him under section 32, such person shall be subject to such disciplinary

- proceedings as the State Government may prescribe.

34. (1) The State Government may make rules for the purposes of carrying.

out the provisions of this Chapter.

(2) In particular and without prejudice to the generality of the foregoing
power, such rules may provide for all or any of the following matters:—

(a) the manner and form in which the accounts of fhe'Development
Authority shall be kept;

.(b) the time within which, and the manner, in which, the matter referred
to in the proviso to sub-section (4) of section 25, shall be referred to
the State Government;

(c) themannerofserving certiﬁcate under sub-section (4) of section 25;

(d) any other matter which may be or is required to be prescnbed under
the provisions of this Chapter.
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THe New Town, Kolkata Development Authority Act, 2007.

(Part IV.—Development Charge and Property of Development Afithority.—
Chapter VIL—Fees and charges.—Sections 35, 36.—Chapter VIII—Froperty
of Development Authority—Sections 3 7,38.)

PART IV
DEVELOPMENT »CHARCE AND PROPERTY OF
DEVELOPMENT AUTHORITY
CHAPTER VII
Fees and charges

35. (1) TheDevelopment Authority may, with the previous sanction ofthe
State Government, levy a charge, t0 be called development charge, for having
carried out, or for carrying outin future, any work of development in the area of
New Town, Kolkata. '

(2) Subjecttothe provisions of sub-section (1), the development charge shall
e assessed, and shall be leviable, on the owner or the occupier of any land within
the jurisdiction of the Development Authority, at such rate as may be determined’
by the Development Authority. o F

(3) The development charge under this section shall be the first charge upon
the land as aforesaid after land-revenue and shall be recoverable as ‘an arrear of
land-revenue. : : :

(4) The development charge realized by the Development Authority under
this section shall be credited to the Development Fund, and the Developmnt
Authority shall have the power to incur expenditure from the Development Fund
from time to'time on any work of development in the area of New Town, Kolkata.

36. (1) TheDevelopment Authority may, with the previous sanction of the
State Government, levy a charge to be called amenity charge, for providing such -
amenity to the whole or any part ofthearea of New Town, Kolkataandatsuchrate,
as may be approved by the State Government. ‘

(2) The amenity charge realized by the Development Authority under this
section shall be credited to the Development Fund, and the Dévelopment Authority
shall have the power to incur expenditure from the Development Fund from time

to time for the purpose of providing better amenity to any area within New Town,
Kolkata.

CHAPTER VIII
'Proper'tyvof Development Authority .

37. The Development Authority shall, for the purposes of this Act, have
power to acquire, by gift, purchase or otherwise, and hold, movable and immov-
ableproperty or any interest therein, whether withinor outside the limits of theNew

Town, Kolkata.

38. Notwithstanding anything contained in any other law for the fime being
in force, themovable and immovablepropertiesofthe following catergories within
the limits of New Towu, Kolkata shall vestin the Development Authority, unless
the State Government otherwise directs by a notificationin theOfficial Gazette:—

(a) allvested public lands not belonging to any Government Department
or the statutory body or corporation;

© (b) all public tanks, streams, TeServoirs and wells;
(c) all public markets and slaughter houses;

- (d) all public sewers and drains, channels, tunnels, culverts and water
courses in, alongside or under, any street; .

(e) allpublicstreets and pavements, stones and other materials, and also ~
trees on susch public streets or pavements not belonging to any
private individual;

[ParT III
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The New Town, Kolkata Development Authority Act, 2007.

(Part IV.— Development Charge and Property of Development Authority.—
Chapter VIIL— Property of Development Authority.—Sections 39-41. )

() all public parks and gardens, including squares and public open
spaces; )

(g) all public ghats or rivers or streams or tanks;

(h) all public lamps, lamp posts and apparatus connected therewith or
appertaining thereto;

(1) all public places for disposal of the dead, excluding those governed
by any specific law in this behalf;

() all solid and liquid wastes collected on public street or public place,
including dead animals and birds; )

(k) all stray animals not belonging to any private persons.

39. (1) The Development Authority may, on such terms and conditions as
may be approved by it, acquire by agreement—

(@ any"i’mmgyable property,
(b) any easement affecting immovable property.
(2) The Development Authority may also acquire éproperty by exchange on
such terms and conditions as may be approved by it. _
- (3) The Development Authority may afso hire or take on lease immovable
property on such terms and ,condi_tions‘_a_s may be approved by it.

(4) The Development Authority may receive, ‘any grant or dedication by
donor, whether in the form of any income or any movable or immovable property,

"by which any obligatory furiction of the Devélopment Authority maybe benefited.
(5) Itshallbe iéWﬁ;l for the Development Authority to be the beneficiary of 14 of 1920.

any trust created under the Charitable and Religious Trusts Act, 1920 or the Indian
Trusts Act, 1882. ’

40. Theproperty belonging to the Developrient Authority may be disposed
of in the manner provided in this section, namely:— :

(a) the Development Authority may sell, or grant lease of, or otherwise
dispose of, by public auction, any movable property belonging to the
Development Authority;

(b) the Development Authority, with the prior approval of the State
Government may, for valuable consideration, let out on hire, grant
lease, or sell or otherwise transfer, any immovable property belong-
ing to the Development Authority but not required for carrying out
the purposes of this Act;

(c) the Development Authority shall not transfer any immovable prop-
erty vested in it by virtue of this Act, but shall cause the same to be
maintained, controlled and regulated in accordance with the provi-
sions of this Act and the rules and the regulations made thereunder:

Provided that the State Governmentmay authorise, in the public
interest, the disposal of such immovable property by the Develop-
‘ment - Authority if such authority so requires for reasons to be
recorded in writing. '

41. (1) The Development Authority shall maintain an inventory of the
movable and immovable properties of the Development Authority in such form
and in such manner as may be prescribed. e

(2) The Development Authority shall, in tﬁé case of the inventory of an
immovableproperty, prepare an annual statement alongwith thereference therein.

(3) Suchstatement shall be included as an appendix to the annual administra-
tion report of the Development Authority.

2 of 1882.
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PART V
REGULATORY JURISDICTION
CHAPTER IX

Streets and public places

42, The Development Authority may classify public and private streets -

into arteria road, connccting road, service road, passage, pathway, lane and by-
lane and specify the width of each class in accordance with such rules as may be
made in this behalf. '

43. (1) All public streets, bus, taxi or rickshaw stand or other parking or
transportation terminals, squares, parks and gardens within the area -of New
Town, Kolkata including the soil, sub-soil, side-drains, footpaths, pavements,
stones and other materials, and all erections and trees provided thercin shall vest
in the Development Authority. "

(2) The State Government may, for reasons to be recorded in writing, by
notification withdraw from the Development Authority anyp'ublicA street, square,
park or ‘garden, or transportation terminal and transfer the same for a limited
period to any other égenéy for dcvel‘bpm’ent' or maintenance thercof in public
interest. :

(3) The Chairman shall maintaina register in such form and in such manner
showing a list of all public streets, parking or fransportation terminals, squares,
parks and gardens and other properties vested in the Development Authority
including those transferred to other agencies undcr sub-section (2).

-44. (1) All public streets, parking or transportat_ion‘;temxinals, squares,
parks and gardcns vested inthe Development Authority shall be under the control
of the Development’ Authority which shall cause the samc to be maintained,
controlled and regulated in accordance with the provisions of this Act and the
rules and regulations madé thereunder.

(2) The Development Authority shall cause all public streets vested in the
Development Authority to be levelled, metalled, paved, channelled or altered or
repaired, widened, extended or otherwise improved or cause the soil thereofto be
raised, lowered or altered, and mayplace and repair fences and posts for the safety
of pedestrians. - "

(3) The Development Authority shall cause various items of street furniture,
including guard rails, traffic lights and traffic signs, streets markings, median
strips and similar otheritems to be installed or done for publicsafety, convenience
and expeditious movement of traffic, including pedestrian traffic.

(4) The Development Authority may, for any public purpose, turn, divertor.

temporarily or permanently close any publicstreet or park thereofor permanently
close any public square or garden : )

Provided that the Development Authority so closing any street, shall not do
so for mere financial gain and shall be bound toprovi deresonable means of access
to persons occupying premises adjacent to such street.

45. Subject to the provisions of the Indian Telegraph Act, 1885, the
Electricity Act, 2003, and such other Acts as.may be notified by the State
Government for the purposes of this section, the State Government may by rules
provide for the following :—

13 of 1885.
36 of 2003.
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(a) the sanction by the Development Authority of specific rights of way
in the sub-soil of public and private streets within the area of New
Town, Kolkata for different public utilities, including electric supply,
telephone or other telecommunication facilities, gas pipes, water-
supply, sewerage and drainage, shopping plazas, warehousing facilities
and apparatus and ‘appurtenances related thereto, provided by
Government or any statutory body or any licensee under any of the
said Act;

(b) thelevy of any fee or charges permissible under any ofthe said Acts ;

(c) the furnishing to the Development Authority of maps, drawings and’

statements, ‘which shall enable it to compile and maintain precise
records oftheplacement ofthe underground utilities within or without
the limits of the area of New Town, Kolkata.

46. The Chairman shall cause to be maintained complete survey maps,
drawings and descriptions of all the underground utilities within the area of New
Town, Kolkata in such form and in such manner, as may be prescribed, and shall
ensure the secrecy of such survey maps, drawings, and descriptions in conformity
with the provisions of the Official Secrets Act, 1923.

47. (1) If the Development Authority considers it expedient to make
regulatlon for any. pubhc street a buxldmg~1me or a street alignment, or both a
building- line and a street al:gnment it shall give public notice of its mtentmn to
do sO. .

(2) Every such notice shall specify a period within which objections will be
received, and a copy of such notice shall be sent by post to every owner of
premises abutting on such street who is registered in respect of such premises on
the books of the Dévelopment Authority :

Provided that the failure or omission to serve such notice on any of the owners
shall not invalidate the proceedings under this section.

(3) TheDevelopment Authority shall consider all objections received within
such period as it may fix in this behalf, and may then make regulation determining
abuilding-line or a street ali gnment or both a building-line and a street alignment
for such public street.

(4) A register or book with plans attached shall be maintained by the
Chairman showing all public streets within the area of New Town, Kolkata
including, in particular, those in respect of which a building-line or street
alignment has been determined by regulation, and such register shall maintain
such particulars as the Development Authority may determine and shall be open

to nspection by any person upon.payment of such fee as may be fixed by the

Development Authority.

48. (1) No portion of any building or boundary wall shall be erected or
added to within such street alignment as the Development Authority may
determine by regulation under section 47 :

Provided that the Development Authority may, at its discretion, permit
additions to a building to be made within a street alignment, if such additions
merely add to the height of, and rest upon, an existing building or wall, upon the

owner of the building executing an agreement bmdmg hlmseif and his
successors-in-interest—

(4) nottoclaim compensation in the event of the Development Auth‘ority
at any time thereafter acquire calling upon him or such successors-in-

19 of 1923. -
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intefest, by a notice, in writing, to remove any addition made to any
building in pursuance of such permission, orany portion thereof, and

(b) to pay the expenses of such removal.

(2) Ifthe ﬁevelopmentAuthority refusesto grant the permissionto addto any
building on the ground that the proposed site falls wholly or in part within a street
alignment referred to in section 47, and if such site or the portion thereof which
falls within such alignment is not acquired by the Development Authority within
oneyearafter the date of such refusal, it shall pay reasonable compensation to the
owner of the site. '

(3) No person shall erect or add to any building between a street alignment
and the building-line without first obtaining the permission of the Development
Authority to do so.

~ (4) Ifthe Development Authority grants permission under sub-section (3), it T
may require the applicant to executeanagreement in accordance with the proviso
to sub-section (1).

Power to prohibit 49. (1) The Development Authority may, for sufficient reasons,—

use of public streets . ' !

for f?_mam kind of (a) prohibitvehicular traffic inall public streets orany public street or any
traffic. ’

portion of street so as to prevent danger, construction, or inconve-
nience to the public, or to ensure quietness in any locality;

(b) prohibit, in respect ofall public streets or any particular public street,
the transit of any vehicle of such type form, construction, weight,
emission or size, orofany vehicle laden with such heavy or unwidely
object, as is likely to cause injury to the roadways or any construction
thereon, or of any vehicle for public convenience, €XC ept under such
conditions asto time, mode oftractionor locomotion, use ofappliarices
for the protection of roadways, aumber of lights and assistants, and
other general precautions, and upon the payment of such charges, as
may be specified by the Development Authority generally or
specifically in each case ;

(c) prohitit,atall times or during any particular hours, entry from, or exit
to, premises of vehicular traffic from any particular public street
carrying such traffic.

(2) Notices ofprohibition under sub-section(1) shall bepostedin conspicuous
places at or near both ends of public streets or portions thereof to which they
relate, if such prohibition applies generally t0 all public streets ; otherwise such
notices may be advertised.

(f:mmi?f public street 50. (1) TheDevelopment Authority may declare a publicstreetora portion
or parking purposes. of it as a fee parking area. ’

(2) Parking fee may be levied for each hour at such rate, and for such types -
of vehicles parked in different areas or for parking on: different categories of
streetsat differenthoursoftheday, as the Development Authority may determine.
Removal of

.51. (1) The Development Authority may itselfor by an Officer authorized
encroachments over .. L. . . . . .
public streets, etc. by it in writing, in this behalf, without notice—- :

(a) remove, alter or otherwise deai with any structure, wall, hoarding,
scaffolding, fence, rail, post, platformorother projection, obstruction
or encroachment which, without first obtaining its permission, in
writing, has been erected or set up in, over, above or upon any public
street, house-gully, sewer; drain, aqueducts, water-course, or ghat,

(b) remove any materials or goods or any movabie property which has,
without its permission, been deposited in a public street or in, over,
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above or upon any house-gully or any public sewer, drain, aqueduct,
water-course orghat, or which remains so deposited, when the period
covered by any permission given in this behalf has expired, whether
or not the offender is prosecuted under this Act or the rules or the
regulations made thereunder.

(2) Any expenditure incurred for the removal of any projection, obstruction
or encroachment referred to in sub-section (1) shall be recovered as an arrear of
land revenue from the person who erects or sets up such projection, obstruction
or encroachment. ’

(3) Iftheperson, who erect or sets up any of the projections, obstructions or
encroachments, referred to in sub-section (1), is not known or cannot be found,
of the Development Authority may cause a notice to be posted up in the
neighbourhood of the said projection, obstruction or encroachment, as the case
may be, requiring any person interested in the same to remove it, and it shall not
be necessary to name any person in such requisition.

(4) No person shall be entitled to any compensation in respect of the removal
ofany projection, obstruction or encroachmentunder this section. Ifthe expenses
ofremoving or altering any such projection, obstruction or encroachment are paid
by the occcupier of the building in any case in which such projection, obstruction
orencroachment was noterected orsetup by himself, he shall be entitled to deduct
from the renit payable by him to the owrier of the building any reasonable expense
incurred for such removal or alteration. :

52. Whoever ;eméves, not béing duly authorized in that behalf, any earth,
sand or other material form or makes any encroachment in or upon, any street or
open space which isnota private property, shall, on conviction, be punished with

fine which may extend to two hundred rupees and, in the case of continuing

offence, with further fine which may extend to fifty rupees for every day after the
first during which such offence continues. i

53. (1) No person shall, without the permission of the Development
Authority or any other lawful authority, displace, dig up or make any alteration
in, or otherwise damage, the pavement, gutter, flags or other materials of any
public street, or any street furniture like posts, fences and walls, including lamp-
posts, lamps, brackets, water-posts, hydrants and accessories thereto, or any
other property of the Development Authority on a public street or public place,

park, square or garden. -~

(2) Every person to whom any permission is granted under sub-section (i)
shall abide by such conditions as the Development Authority may impose in this
behalf. 7

(3) Any person who contravenes any provision of sub-section (1) shall, on
conviction, be punished with a fine which may extend to two hundred rupees and
in the case of continuing offence with a further daily fine extending to fifty
rupees : '

Provided that such person shall, in addition to any penalty that may be
imposed on him, be liable to pay the expenses which the Development Authority
may incur in replacement or restoration consequent-on such contravention, and
such expenses shall be recoverable as an arrear of land-revenue.

54. Whenever any public strzet or drain or any other property of the
Development Authority is damaged, washed away or eroded by any activity
within any land or building (including tank) which exists by the side of suchstreet,
drain orproperty, the Development Authority may, by anotice in writing, require
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the owner or the occupier of such land or building, as the case may be, 10 repair
the damage and to restore the street, drain or property as the case may be, 10 its
original condition as far as possible within such time as may be specified in the
notice, and itshallbe incumbent upon such owner ot occupierto comply with such
requirement, failing which theD evelopment Authority may carry out the work of
repair or restorationand the expenses thereof shall be recoverable from the ownet
or the occupier as an arrear of land-revenue.

55. (1) ltshall be lawful for the Development Authority to—
(a)‘ give a name or a number to every public street ;

(b) cause to beput up or painted on a conspicuous part of any building,
wall or any other place the name or the number by which such street
is to be known ;

(c) determine the number or the sub-number by which any premises or
part thereof shall be known; and

(d) require the owner of any premises of part thereof by a notice, in
writing, to putup a plate showing the number or the sub-number of
such premises or part of such premises, determined under clause (c).

in such position and manner as may be specified in the notice.

(2) Anyperson, who destroys pullsdownor defaces any suchname ornumber
of a public streetor number or sub-number of any premises or part thereof or puts
up any name, number or sub-number different from that determined by the
Development Authority, ot any owner of any premises of part thereof who does
not, on being so required, putup at his own expenses such number or sub-number
of such premises or part thereof, shall, on conviction, be punished with a fine
which may extend to one hundred rupees.

Private street

56. (1) The Development Authority may require any owner or owners of
land or building within the area of New Town, Kolkatato upgrade a private street
with such land or building inrespect of suchitems of work andin conformity with
such standard as may be prescribed.

R such requirements are not complied with, the Chairman may cause the
executionof the work by its own agency and recover the expenses incurred either
in whole or in part, from the owner or OwWners, as the case may be.

57. TheDevelopment Authority shall haveaccess over any private sireet for
the purpose of extending amenity or providing amenity. :

s8. (1) Ifany private street has been upgraded under section 56 and the
majority of the owners of such street or the owners oflands or buildings on such
street express their consent in writing, the Development Authority shall declare
the same to be a public street.

(2) If the Development Authority decides for reasons to be recorded in
writing, to take over a private street, whether upgraded or not, it may, notwith-

* standing anything contained in this section, declare such street to be a public

street.

(3) Uponaprivate streetbeing declaredby the Development Autt;ority under
sub-section (1) or sub-section (2), as the case may be, tobea public street, such
private street shall vest in the Development Authority, free from all encum-

brances, with effect from the date of such declaration.
59. (1) Every person intending to lay out or make a new street within the

area of New Town, Kolkata, shall givenotice thereof in writing to the Chairman
and shall furnish along with such notice plans and sections showing—

r
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(a) the intended level, direction and width of the street ;

(b) thesituation and the boundaries of any buildings or plots abutting on
such street or likely to be served by such street ;

(c). theposition of any public street or streets to which the new street may
have an access ;

(d) the arrangements to be made for the levelling, paving, metalling,
flagging, channelling, draining or lighting of the street ; and

(e) suchotherparticulars as may be required by regulations, ifany, made
in this behalf.

(2) Within sixty days of receipt by the Chairman of the information and
documents hereinafter specified or, if any further information or documents have
been called for, within sixty days of the receipt of such further information or
documents, the Development Authority may either—

(a) sanction the laying out or making of the new street, subject to such
modifications or conditions as he may think fit ; or

(b) disallow it for reasons which shall be communicated to the applicant
inwriting. '

(3) Ifthe Development Authority fails to issue any order under sub-section
(2) within the specified period, the person giving notice shall be entitled to lay out
and make the proposed street in such manner as may have been specified in the
notice under sub-section (1) and in a manner not inconsistent with any provision
of this Act orany rules or regulations for the time being in force.

(4) Ifany person, who is entitled to proceed with any work under sub-section
(2) or sub-section (3), fails to carry out such work within one year from the date
on which he becomes so entitled, his right to proceed with such work shall lapse.

(5) If any person lays out or makes a new street in contravention of the
provisions of this section, the Chairman shall forthwith cause the work to be
stopped and may execute his order for such stoppage with the help of the police.

(6) Whoever lays out or makes any such street in any manner contrary to the
provisions of this Act or of any rules or regulations made thereunder or violates
any order for stoppage of works under sub-scction (5) shall, on conviction, be
punished with imprisonment for six months or with fine which may extend to five
thousand rupces or with both, and the Chairman may cause any street so laid out
or made to be altered and any building constructed on such street to be altered or
removed and expenses thereby incurred shall be paid to the Development
Authority by the offender, and shall be recoverable as an arrear of land-revenue.

60. (1) Before utilising; selling, leasing out or otherwise disposing of any
land or building as plots for construction of buildings thereon, the owner thereof
shall send to the Chairman a written application with a layout plan of the land
showing the street or streets giving access to the plots into which the land may
be divided and connections of such street or streets with any existing public or
private street in the following particulars :—

(a) the size or sizes and the number of plots into which the land is
proposed to be divided for the crection of building thereon and the
purposc or purposes for which such buildings are to be used ;

(b) theland use pattern depicting reservation or allotment of any site for
any street, parking lot, open space, park, recreation ground, school,
market or any public purpose ; '

(c) the intended level, direction and width of street or streets including
footpath ;
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(d) thearrangement for water-supply, enregy supply, drainage, sanitation
and onservancy as respects the plot;

(e) thearrangementstobe made forlevelling, paving, matalling, flagging,
channelling, sewering, draining, conserving and lighting street or
streets. .

 (2) Withinninety days ofreceiptofany application under sub-section (1), the
Chairman shall, after obtaining such technical views as he may deem proper,
either accord approval to the layout plan on suck conditions as he may think fit
or disallow it or ask for further information with respect to it.

(3) Such approval shall be fefused,— . —

(a) If the particulars shown in the layout plan are in conflict with any
arrangements which have been made or are likely to-be made for
carrying out any generel scheme or development ofthe areas of New
Town, Kolkata, whether or not such scheme is contained in the
developmentplan or the developx)nent scheme prepared under any law
in force for the time being ;" :

(b) if the layout plan does not conform to the provisions of this Act and
- the rules and the regulations made thereunder ; or
¢ (¢) ifany street proposed inthe layoﬁ_t'plan isnotsodesigne ‘{q's toconnect
it at orie end with a street which is already open.

4) No,persoﬁ‘s‘ﬁall utilise, sell or otherwise deal with any land or lay out or
make any new street, nor shall any person make any construction on any plot,
comprised in such land without or otherwise than in conformity with the orders
orapproval of the Chairman; and, if further information isasked for, no steps shall
be taken to utilise, sell or otherwise deal with the land or to lay out or make the

__street until an order has been passed by the Chairman upon receipt of such

~information :
T \

Provided that the passing of any such order shall not, in any case, be delayed
for more than ninety days after the Chairman has received such information as he
consider necessary to enable him to deal with the application.

(5) Where the transfer of any land or building is executed before the la}.'out
plan has been approved, no plan for erection of a building within the meaning of
sub-section (1) of section 64 on the said land or building shall be approved :

Provided that the Chairman may, after considering the case, by order approve
the plan for erection of such building in relaxation of the provision of this sub-

section.
-

61. The Development Autiuority may—

(a) take measures for lighting, in a suitable manner, such public streets
and public places as may be considered necessary ;

(b) ' procure, erect and maintain such number of lamps, lafnp—posts, and
other appurtenances as may be necesary for the purpose as aforesaid ;

(¢) cause such lamps to be lighted by such means as may be determined
byit;

(d) place and maintain—

(i) electric wires for the purpose oflighting such lamps under, over,
along or across,

(ii) posts, poles, standards, stays, struts, brackets, ‘and other
contrivances for carrying, suspending or supporting lamps or
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", electric wires in or upon, any immovable property without being
liable to any claim for compensation thereof :

Provided that such electric wires, posts, poles, standards, stays, struts,
brackets or contrivances shall be so placed as to cause the least practicable
inconvenience or nuisance to any person :

Provided further that the Development Authority may, for carrying, suspend-
ing or supporting any lamp or electric wire, enter into an agreement with any firm
or company or Government agency for using, on terms and conditions muthally
agreed upon, any post , pole, or standard, erected and maintained by such firm,
company or Government agency.

Power to take measures 62. (1) The Development Authority may, on its own or in collaboration
for generation of with anyone, erect plants for generation of electric power, subject to such rules
electricity. ) i .

as may be made in this behalf.

(2) Notwithstanding anything contained in this Chapter, all matters relating
to generation, transmission, supply or use of electrical energy in any area of New
- Town, Kolkata, shall be regulated by the provisions of the Electricity Act, 2003.
Power to prohibit 63. (1) No personshall, without the written permission of the Chairman or
]rem°"a” ete. of any lawful authority, take away or wilfully or negligently break or throw down or
amps. damage,—
(a) anylamp orany appurtenances ofany lanfp or lamp-post or lamp-iron
set up of any public street or any public place ; ’
(b) any electric wire for lighting such lamp ;
(c) any post, poll, standard, stay, strut, bracket or other contrivance for
’ carrying, suspending or supporting any electric wire or lamp.
(2) Nopersonshall wilfully ornegligently extinguish the light ofany lamp set
up in any public street or any public place.

(3) Ifanyperson wilfully orthroughnegligence breaks, or causes any damage
to, anything referred to in sub-section (1), he shall, in addition to any penalty to
whichhe may be subject under this Act; pay the expenses of repairing the damage
so causzd by him. ‘

CHAPTER X
' Building

Definitions. 64. (1) In this Part, unless the context otherwise requires, the expression
‘‘to erect a building”’ means— .

(a) toerect a new building on any site, whether previously built upon or : |

]
not ;

(b) to re-erect— - ~

(i) any building of which more than one-halfofthe cubical contents
above the level of plinth have been pulled down, burnt or
destroyed, or o

(ii) anybuilding of which more than one-half of the superficial area

of the external waIl above the level of plinth has been pulled

down, or

(iii) any frame-building of which more than half of the number of
columns or beams in the_ external walls have been pulled down;

(c) toconvertinto a dwelling house any building or any part ofa building_

not originally constructed for human habitation, subsequently
appropriated for any other purpose ;

36 of 2003.
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(d) to convert into more than one dwelling house a building originally
constructed as one dwelling house only;

(e) to convert into a place of religious worship or a sacred building any
place or building not originally constructed for such purpose ;

(f) torooforcover anopen space between walls or buildings to the extent
of the structure formed by the roofing or covering of such space ;

(g) toconverttwo Ormore tenements in a building into a greater or lesser
number of such tenements ;

(h) to convert into astall, shop, office, warehouse or godown, workshop,
factory or garage any building not originally constructed for use as
such, or to convert any building constructed for such purposeby sub-
division or.addition, in greater or lesser number of such stalls, shops,
offices, warehouses or godowns, workshops, factories or garages ;

(i) toconvert abuilding, which, when originally constructed, was legally
exempt from the operationof anybuildingre gulation contained inthis
Act orunderanyrules or regulations madeunder this Actor contained
in'any other law for the time being in force, intoa building which, had
it been originally erected in its converted form, would have been
subject to such building regulations ; .

(j) to convert into,or to usc asa dwelling house, any building which has
been disgontinucd as or appropriated for any purpose other than a
. dwelling housc;

(k) to make any addition to abuilding ;
(1) toclose perm anently any door or window in any exteral wall ;
(m) toremove orreconstruct the principal staircase or to alter its position.

(2) forthe purposes of this Act, *‘use group’’ or* ‘occupancy’’ shallmean the
purpose for which a building or part of a building is used or intended to be used.
Forthepurpose of classification of abuilding according to occupancy, occupancy
shall be deemed to include subsidiary oecupancies which are contingent upon it.
The classification of occupancy shall include residential educational, institu-
tional, assembly, buisness, mercantile (retain), mercantile (wholesale), indus-
trial, storage and hazardous. The principal occupancy shall be the occupancy
covering eighty per cent or more of the covered area of a building. The
classification of buildings based on principal occupancy shall be as follows :—

(a) ‘residential building’, that is to say, any building in which sleeping
accommodation is provided for normal residential purpose as a
principal use with or without cooking facilities, or dining facility or
both. Such building shall also include one or two or multi family
dwellings, lodging or rooming houses, hostels, dormitories, apart-
ment houses and flats, private garages, work and leaving studio ;

{b) ‘educational building’, thatis to say, any building used for the school,
college, library or day carc purposcs -as principal use involving
assembly for instruction, education or recreation, incidental to
educaion ;

(¢) ‘institutional building’, that is to say, any building or part thereof

ordinarily providing sleeping accommodation for occupants andused -

principally for the purpose of medical or other treatment or car¢ of
persons suffering from physical or mental illness, disease or infirmity,
care of infants, convalescents ofagedpersons, veterinary services and

[Part I
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(d)

(e)

Ko,

(2)

(b)

G

for.penal or correctional detention in which the liberty of the inmatcs
is restricted. Such building shall include hospital, clinics, dispensa-
ries, sanatoria, custodian institutions and pcnal institutions lie correc-
tional homes, prisons, mental hospital and reformatorics ;

‘assembly building’, that is to say, any building or part thercof where
groups of peoplc gather for amusement or recrcation or for social,
religious, patriotic, civil, travel, sports, and similar other purposes as
the principaluse. Suchbuildingshall include theatres, motion picturc
houses, drive in theatres, city halls, town halls, auditoria, exhibition
halls, museums, skating rings, restaurants, cating houscs, bars, hotcls,
boarding houses, places of worship, dance halls,club rooms, gymna-
siums, passengers stations and terminals of air, surface and other
public transportation services, recreation and picrs and stadiums ;

‘business building’, that is to say, any building or part thereof used
principally for transaction of buisness for keeping of accounts and
records or for similar purposes. Such building shall also include
buildings or premises solely or principally used as an office or for
office purposes;

‘mercantile building (retail)’, that is to say, any building or part thercof
used principally as shops, stores ormarkets for display orrctail sell of
merchandise or for office and storage of service facilitics incidental
thereto ;

‘mercantile building (wholcsale)’, that is to say, any building or part
thereof used principally as shops, storcs or market for display.or sell
of merchandise on wholesale basis, or for office storage or service
facilities incidental thercto, and shall include establishments, wholly
or partly engagcd in wholesale trade, manufacturers wholesalc outlcts
including relatcd storage facilities, wire houses and establishments
engaged in truck transport (including truck transport booking
agencies) ;

‘industrial building’ that is to say, any building or part thereof used
“principally for fabrication, assembly or processing of goods and
materials of diffcrent kinds. Such building shall include laboratorics,
power plants, smoke houses, refinerics, gas plants, mills, dairies,
factories and workshops ;

‘storage building’, that is to say, any building or part thereof, uscd
principally for the storagc or sheltering of goods, wires or merchan-
dise as in warchouses. Such building shall include cold storage,
freight depots, transit sets, store houses, pﬁbiic garages, hungérs, silos
and barns ; ' g

¢

hazardous building’, that is to say, any industrial building, storage
building, mercantile building (retail) and mercantile building
(wholesale) or part thereof which are prinicipally used for the storage,
handling, manufacture or processing of highly combustible or explo-
sive material or products which are liable to burn with -extremc
rapidity or which may produce poisonous or noxious fumes or
explosion during storage, handing, manufacturing or processing or
whichinvolve highly corrosive, toxic or noxious alkalis, acids or other
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liquids, or chemical or radioactive elements producing flames, fumes,
explosions or mixtures of dust or any other matter which result in the
division of matter into fine particles subject to spontaneous ignition :

Provided that the hazardous building shall not be allowed for
mixing with other use groups or occupancy in a same building.
65. (1) the State Government may make rules to provide for—
(a) the regulation of restriction of the use of sites for buildings, and
(b) the regulation or restriction of building.
(2) Without prejudice to the generality of the foregoing power, such rules
may provide for all orany of following matters :—
{a) informationand plans to be submitted together with application under
any of the provisions of this part ;
(b) requirements of sites ;
(c) means of'access ;
(d) development of land into land sub-division and layout ;
(¢) land use classification and uses ; ‘
(f) open spaces, area and height limitation ;
(g) parking spaces ;
(h) requirements of parts of building plinth, habitable room, kitchen
pantry, bathroom and water closet, loft, ledge, mezzanine floor, store-
" room, garage, roof, basement chimney, lighting and ventilation of
room, parapet, wells, septic tanks and boundary wall ;
(i) provisions for lifts ;

(j) exit requirements including doorways, corridors, passageways,
staircase, ramps and lobbies ; -

(k) fire protection requirements including materials and designs for
interior decoration ; - :

(1) specialrequirements ofoccupancies for residential building, educational
building, institutional building, assembly building, business building,
mercantilebuilding, industrial building; storage building and hazardous
building (including those for assembly, movement, parking, loading,
unloading, public conveniences, water-supply and vendors’ plazas) ;

(m) structural designs ; T -

(n) quality of materials and workmanship ;

(o) alternative materials, methods of design, construction and tests ;

. (p) buildingservices includingelectric supply, air-conditioning or heating,
) and telephone and telex ;

() plumbing services ; _
(r) signs and outdoor display structures ;

(s) compliance with the provisions ofthe WestBengal Town and Country
(Planning and Development) Act, 1979, and such other Act or the
rules made thereunder as the State Government may direct ;

(t) anyothermatter considered necessary inrelationtobuilding activities.
(3) The State Government may, by notification, exempt any part of New

Town, Kolkata from the operation of all or any of the provisions of this Part or
of the rules made under this section.

West Ben. Act
Xl of 1979.
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(4) While such exemption as aforesaid remains in force in any part of New
Town, Kolkata, the State Goveernment may make rules consistent with the
provisions of this Part for application to such Part of the area as aforesaid.

66. (1) The Development Authority may give public notice of its intention
to declare that—

(a) in any street or portion thereof specified in the notice, the elevation
and construction of the frontage of all buildings or any class of
buildings erected or re-erected after such notice shall, in respect of
their architeciural features, be such as the Development Authority
may consider suitable to the locality ; or M

(b) in any locality specified in the notice, there shall be allowed the

“erection of only detached or semi-detached buildings or both orrow-
houses and that the land appurtenant to each such building shall be of
an area being not less than that specified in the notice ; or

- (c) the division or sub-division of building plots in a particular locality
shall be of a specified size ; or -

(d) inany street, portion of a street, or locality specified inthe notice, the
construction of any one or more of the different classes of buildings
like residential, commercial, business, assembly, mercantile, indus-
trial, institutional, storage or hazardous buildings, shall not be al-

. lowed without the special permission of the Development Authority.

(2). The Development Authority shall, ata meeting, consider all the sugges-
tions or objections received within a period of three months of the publication of
the notice under sub-section (1), and may confirm the declaration or may modify
it; so, however, that no such modification shall extend the effect of such
declaration.

(3) The Development Authority shall, in the manner prescribed, publish any
declaration so confirmed or modified, and such declaration shall take effect from
the date of such publication.

(4) No person shall, after the date of publication of such declaration, erect or
re-erect any building in contravention of such declaration.

(5) The Development Authority shall ensure that such declaration is in
conformity with the provisions of any Development Plan, if in-force, under the
West Bengal Town and Country (Planning and Development) Act, 1979.

67. (1) Nopersonshall, without the permission, in writing, ofthe Chairman
or otherwise than in conformity with the conditions of such permission,—

(a) use or permit to be used for the purpose of human habitation any
building orpart thereof not originally erected or authorizedtobe used
for such purpose ;

(b) change or allow the change of the use of a building for any purpose
other than that specified in the sanctioned plan ;

(c) change or allow the change of the use of any building erected before
the commencement of this Act contrary to the use for which such
erection was originally sanctioned ;

(d) convertor allow the conversion of a tenement within a building to an
otcupational use, other than the use intendedin the original sanctioned
plan, nor materially alter, enlarge or extend the permitted use.

(2) If, in any case, such permission is given, no change of occupancy or use

shall be allowed before necessary alterations or provisions have beenmiade to the ‘

satisfaction of the Chairman and in accordance with the provisions of this Actor
the rules or the regulations made thereunder or any other law for the time being
in force. : - :

West Ben. Act X1 of
1979
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(3) Anychange of use made before the commencement of this Act, exceptin
so far as such use is permissible under the provisions of the West Bengal
Panchayat Act, 1973, or the West Bengal Municipal Act, 1993, shall be deemed
{0 be an unauthorized change and shall be dealt with under the provisions of this
Act.

(4) Without prejudice to any other action that may be taken against any
person, whether owner or occupier, contravening any provision of this section,
the Development Authority may levy on such person, in accordance with such
scale as may be prescribed, a fine not exceeding in each case rupees one hundred
per square metre per month for the area under unauthorized use throughout the
period during which such contravention continues.

(5) The Chairman may, if he deems fit, order that the unauthorized use be
stopped forthwith :

Provided that before making any such order, the Chairman shall give to the
person affected a reasonable opportunity to show cause why such order shall not
be made.

(6) Any person aggrieved by an order of the Chairman under sub-section (5)

may, within thirty days from the date of the order, prefer an appeal against the
ordetr to the State Government whose decision thereon shall be final and

.conclusive. ~ -

(7) Wherean appeal is preferredunder sub-section (6), the State Government
may stay the enforcement of the order made by the Chairman under sub-section
(5) on such terms and for such period as it may think fit.

(8) Save as otherwise provided in this section, no court shall entertain any
suit, application or other proceeding for injunction or other relief against the
Chairman or the State Government to restrain from taking any aetion or making
any order in pursuance of {he provisions of this section.

Explanation—For the purposes of this Chapter, ““unauthorized use’’ shall
mean change or conversion of a building without sanction from one occupancy
or use to another, such “‘occupancy’’ or ‘‘use’’ being for any of the purposes,
namely, residential, commercial, business, mercantile, industrial, storage,
institutional, assembly and hazardous (dangerous and offensive) :

Provided that any change or conversion, which is considered not to be of
material significance under the rules made under this Act, shall not be deemed to
be an “‘unauthorized use’’ for the purposes of this Chapter.

68. No piece of land shall be used as a site for the erection of a building
unless such site has been so approved within the prescribed period, and no
building shall be erécted unless a building plan bas been sanctioned for such
erection in accordance with the provisions of this Chapter and the rules and the
regulations made under this Act.

69. No personshall erect or commence to erectany building or execute any
specified building work, except with the'previous sanction of the Development

Authority and in accordance with the provisions of this Part and the rules and the -

regulations made under this Act in relation to such erection of building or
execution of work. '

70. (1) Notwithstanding anything contained in this Act or the rules made
thereunder or in any other law for the time being in force, any person, who being
responsible by himself or by any other person on his behalf, so constructs or
attempts' to sO construct or conspires to SO construct any new building or
additional floor or floors of any building in eontravention ofthe provisions of this
Act or the rules made thereunder as endangers or is likely to endanger humanlife,
or any property of the Development Authority whereupon the water-supply,

West Ben. Act XLIof
1973.

West Ben. Act XXI of
1993,
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drainage or sewerage or the road traffic is disrupted or is likely to be disrupted,
or is likely to cause a fire hazard, shall be punishable with imprisonment of either
description for a term which may extend to five years and also with fine which may
extend to fifty thousand rupees.

Explanation.—*‘Person’’ shall include an owner, occupier, lessee, mortagagee,
consultant, promoter or financer or a servant or agent of an owner, occupier,

lessee, mortgagee, consultant, promoter or financier. who supervises or causes

the construcnon of any building or addmonal floor or floors of any building as
aforesaid.
(2) The offenice under sub-section (1) shall be cognizable and non—baxlable
within the. meanmg of the Code of Criminal Procedure; 1973. _
(3) Where an offence under sub-section (1) has been committed by a
company, every person who, at the time the offence was committed, was in charge
of , and was respon51ble to, the company for the conduct of the buisiness of the

‘ company, as well as thé company, shall be deemed to be guilty of the offence and

shall be lable to be proceeded against and pumshed acccrdxngly

Provided that nothing contained in this sub-section shall render any such
person liable to any punishment provided in this Actifhe proves that the offence
was committed without his knowledge or that he exercised all due diligenece to
prevent the commission of such offence.

Explanation—For the purposes’ of this section,—

(a) “‘company’’ means a body corporate, and includes a firm or other
association of individuals ; and

(b) “‘director’’, in relation to a firm, means a partner in the firm.

71. Every person, who intends to erect or re-erect a building, shall first
submit an application with a building plan in such Form, accompanied by such
plans and specifications, and containing such information, together with such fees
and for such purposes, as may be prescribed.

72. (1) Everypersonmakingan application toerector tore-erectabuilding
shall specify the purpose for which such building is inténded to be used.

(2) The Development Authority may require that a building may not be
erected or re-erected for more than one occupancy or use or contrary to such
mixed uses as the Development Authority may determine consistent with the
provisions of this Act or any other law for the time being in force.

73. (1) Within sixty days after the receipt of any application with building
plan or of any information or document which the Development Authority may
reasonably require the applicant to furnish before deciding whether sanction shall
be accorded in this regard the Development Authority shall, by / an order in

writing,—

ally and give permission to execute the work, or

(b) refuse,on one or more of the grounds mentioned in section 73, to accord
such sanction, or

(c) accord sanction butimpose conditions for compliance before permission
to execute the work.

(2) Abuilding plan sanctioned under this section shall remain valid for three
years from the date of such sanction, and-may be renewed for such period on

‘payment of such fees as may be prescribed.

(a) elther accord: sanctlon to the bmldmg plan condmonally or uncondmon—

2.0{ 1974
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74. Not less than seven days before any person commences to erect or re-
erect a building, the owner of the building shall send to the Chairman a notice, in

writing, specifying the date on which he proposes to commence the work.

75. Thesanction of a building plan may be refused on any of the following
grounds :—

(a) thattheapproval of the building site has not been obtained as required
under the provisions of this Act and the rules and the regulations made
thereunder ;

(b) that the ground plan, elevation, section or specification would
contravene any of the provisions of this Act or the rules or the
regulanons made thereunder or of any other law for the time being in
force ;

(c)- that the application thh building plan does not contain the necesary
particulars and has not been preparedin the manner as required under
the rules and the regulations made in this behalf ; .

(d) that any information or document feequired by the Development
" Authority in this behalf has not been duly furnished ;

(e) that the building or the work would be an encroachnient on Govern-
ment land or land vested in the' Development Authority ;

(f) that for the use of the building for non-residential | purposes; ifany,a
licence or permission has not been obtained for such use as  required
under the provisions of this Actor any other law for the nme being in
force :

Provided that a provxslonal sanction may be given in this regard. for erectlon
or re-erection of a buﬂdmg which may be confirmed by | final sanction upon-

productlon of necessary licence or permission from the Development Authority

- orthe Government or the appropriate statutory body, as the case may be. ‘
76. TheDevelopment Auth orityshall, when gra_ntlng permission condition- .

ally or un-conditionally to execute the work, specify a reasonable period within
which the building or the work is tobe completed and if the building or the work
isnotcompleted w1th1n the period so specified, it shall not be continued thereaﬁer
without fresh permision unless the Development Authorlty, on an. apphcatlon
made in this behalf, allows an extension of such period : !

Provided that'the Development Authority may, if it considers necessary '

require a modification of the building plan, for reasons to be recorded in wrxtxng,

- in the case of inordinate delay in completion of the work. -

77. (1) Every person submitting an apphcatlon with building plan ora work
to which such application 1 relates shall, within one month after the’ completlon of

erection of such building or execution of such work, deliver or send or cause to

be delivered or sent to the Development Authority a notice, in writing, of such:

completlon accompamed by a certificate in such Form as maybe prescnbed and .
‘shall give to the Development Authorlty all necessary facﬂmes for mspectlon of =

such bmldmg or-work.

(2) No person shall occupy orperrmt tobe occupled any such bmldmg oruse
or permit to be used any building or any part thereof affected by any such work

until permission has been granted by the Development Authonty in this behalfin '

accordance with the rules and the regulatlons made under this Act :

~ Provided thatifthe Development Authority falls, within aperiod of thirty daya
of receipt of the notice of completion, to communicate its. refusal to grant such

_ permission, such person may make representation in writing to the Chairman, and
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the Chairman shall, after such enquiry and he may think fitand after giving such
person an opportunity of bemgheard grant; such permission of communicate his
refusal to grant such permission stating the reasons thereof Wxthm a‘period of
thirty days from the date of receipt of the repr esentatlou as aforesmd failing which
such pexrmssron shall be deemed to have been granted

Power to preverit the 78. (1) No roof Verandah pandal or wall of a building or no shed or fence

‘use of inflammable. - ghall be constructed or reconstructed: of cloth, grass,. leaves, ‘mats or other
‘materials for building, - -

etc ~mﬁammable ‘materials except with the perrmssron in writing, of the Chairman,

- or reconstruction except with the fresh permrss jon obtained in this behalf.’ Every
permission granted under this sub- sectlon shall exprre atthe end of the penod of
three months for which it is granted :

2) The Development Authonty may regulate the use of matenals desxgn or,

constructlon or other practlces or interior decoration i in accordance W 1th

@), he shall be bound to make the alteratrons specrﬁed in the notrce as aforesard , ‘
(4) Iftheowner appears and shows causeunder sub-sectron 2), the Chanman ‘

‘ _shall after h annghnn‘ :elther—_-.,ﬁ. ;

thmk fit.

(5) Onthe farlure of the owner to complywrth the foregomg provrsrons of thrs
e -_,sectxon the :

Worhnen therefrom to prevent further work trll the alteratrons speclﬁed in the
notrce under sub sectron (2) are made L

additions and

alterations. ]
be materral 1f such addition or alteratlon—

{a)- mcreases or decreases the hei ght of the area covered by, or affects the
s cublcal contents of the burldmg or any part thereof or WS

not shall any such roof; Verandah pandal wall, shed or fence, constructed or.
Teconstructed; be retamed beyond a penod of three months: after such constrution

Aplan or: the slanll
der asthecasé«*, AR

‘ ‘(b) conifirm the said notice, subJect 10 such modrﬁcatrons if any,.as he may’ '

Explanalton —An addition to, or alteratlon of,a bmldmg shall be deemed to’
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) affects or is likely to affect prejudicially the stability and sa "ty of the
building in respect of sewerage, drainage, ventilation and environ-
mental safety; or

(c) converts the building or any part thereof from one occupancy or use
to another occupancy Or use; or

(d) isan addition or alteration as defined in the rules and the regulations
made under this Chapter.

81. If, atanytime,the Development Authorityis satisfied that such sanction
has been given in consequence of any material misrepresentation or frandulent
statement contained in the plans, elevation sections or specifications of land or
any material particulars submitted in respect of such building, it may cancel such
sanction, and any work done thereunder shall be deemed to have been-done
without sanction.

82. (1) If the Development Authority is satisfied that—

(a) the erection of any building—

(i) hasbeen commenced without obtaining sanction or permission
under this Act, or '

(ii) is being carried on-or has been completed otherwise than in
accordance with the sanction accorded, or the permission granted,
under this Act, or after such sanction Qr pgrmission has been
lawfully withdrawn, or : S '

(iii) is being carried on, or hasbeen Cdﬁijﬂétédiiﬁr‘c‘ontravenﬁon Qf
any provision of this Act or the rules or-the regulations made

thereunder, or

*.(b) any buildihg or projection exists in violation ‘of any condition,’

direction or requisition under any provision of this Act or the rules or
the regulations made thereunder, or '

(c) any material aiteration of, or addition to, any building has been

commenced, or is being carried on, or has been completed, in'breach

of any provision of this Act or the rules or the regulations made

thereunder, S _ :
it may, after giving the owner of the buildinga reasonable opportunity of being
heard, make anorder directing that such erection, alteration, additionorprojection,
as the case may be, or s0 much thereof as has been executed unlawfully, may be
demiolished or altered, and, upon such order, it shall be the duty of the owner to
cause such demolition or alteration to the satisfaction of the Development
Authority within such period as maybe specified inthe order,and, indefault, such
erection, alteration, addition or projection, or alteration or addition, as.the case
may be, may be demolished or altered by the Development Authority at the
expense of the owner. ' : .

(2) The procedure relating to the opportunity of hearing to be given to the
owner under sub-section (1) shall be such as may be prescribed.

(3) Anappeal éga'mst an order under sub-section (1) shall lie with the court
having jurisdiction. ' '

(4) Notwithstanding anything contained in the foregoing provisions of this

section or elsewhere in this Chapter, if the _Developrﬁent Authority is of opinion
that immediate action is necessary inrespect of any building being constructed,
or any work being carried on, in contravention of the provisions of this Act, itmay,
for reasons to be recorded in writing, cause such building or work to be
demolished forthwith. " ' T

83. If, during excavation or ar y other operation forthe purpose of construc-

tion of any building or execution of any work; any of the pndergréurid utilities

(such as electric or telephone cables,water-supply, sewerage and drainage




Part III}

THE KOLKATA GAZETTE, EXTRAORDINARY, JUNE 30, 2008

595

Power of Chairman to
“stop unauthorised
construction.

Maintenance of
buildings.

Power to order
demolition of
buildings, dangerous,
ruinous or unfit for
human habitation.

The New Town, Kolkata Development Authority Act, 2007.

(Part V.—Regulatory Jurisdiction.—Chapter X.—Building.— Sections 84-86.)

mains,and gas pipe) is touched or is likely to be touched or if the Chairman is of
opinion that such excavation may cause danger to public, he may, by an order, in
writing, stop forthwith any such excavation or other work till the matter is
investigated and decided to his satisfaction.

84. (1) Inany case in which the erection of a building or any other work
comnected therewith has been commenced or is being carried on unlawfully, the
Chairman may, by notice, in writing, require the owner or the person carrying on
such erection or other work to discontinue such erection or other work forthwith,
pending further proceedings in respect of such erection or other work, as the case
may be.

(2) Ifthenotice under sub-section (1)isnotduly complied with, the Chairman
may, with the assistance of the police or any employee of the Development
Authority, ifnecessary, take such steps as he may deem fit to stop the continuance
of such erection or other work, as the case may be.

(3) If it appears to the Chairman that with a view to preventing the continu-
ance of such erection or other work, it is necessary to depute any police or any
employee of the Development Authority to watch such erection or other work, he

may give necessary direction accordingly, and the cost of deputing the police or

the employee of the Development Authority shall be borne by the owner-or the

person to whom the notice under sub-section (1) was issued.

5. (1) The Develbpﬁieanuthority may, for sufficient reasons; by an order
require the owner or the occupier of the building abutting on a public or a private

 streetkeep the external parts of the building, including the roof thereof, in proper
- repair with hme plaster or other material or properly pamted to the satisfaction of

the Development Authority.

(2) Ifsuchowneroroccupiermakes persxstent defaultin carrying outan order
made in this behalf, the Development Authority may itselfcarry out the work and
recover the cost thereof from the owneror the occupier of the building, as the case
may be.

3) Notw1thstandmg anything contained-in any other law for the time bemg
in force, the Development Authority may apportion the cost incurred under sub-
section-(1) or sub-section (2) between the owner and the occupxer in such manner
as it may consider just and reasonable.

(4) The Development Authority may create and adminster a special fund for
maintenance as well as improvement of buildings in any area on corporate basis
in accordance with such procedure as may be prescirbed.

'86. (1) Where the Development Authority, upon any information in its
possession, is satisfied that any building is unfit for human havitation and is not
capable, at areasonable expense, of being rendered fit, shall serve upon the owner
of the building and upon any person having an interest in the building, whether as
lessee, mortgagee or otherwise a notice to show cause within such time as may be
specified in the notice as to why an order of demolition of the building should not
be made.

(2) If any of the persons upon whom a notice has been served under sub-
section (1) appears, in pursuance thereof, before the Development Authority and
gives an undertaking that such person shall, if within the period specified by the
Development Authority, execute such work of improvement in relation to the

‘building as will, in the opinion of the Development Authority, render the building
fit forhuman habitation or that the building shall not be used for human habitation

until the Development Authority, on being satisfied that it has been rendered fit
for human habitation, cancels the undertaking, the development Authority shall
not make an order of demolition of the building.

(3) Ifno such undertaking as is referred to in sub-section (2) is given or if, in
a case where any such undertaking has been given, any work of improvement to
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L whrch the uudertakmg relates isnot camed out w1thmﬁ1e speclﬁedpenod or the .
L buﬂdmg isusedin ontravenﬁon oftheterms of the undertakmg, the Deveiopment' :
Authorrty shall forthw1th make an: order of demolmon of the burldmg requlrm g
‘thatthe buﬂdmg shall be vatated Wlthm such penod ‘notbeing less than sixtydays -

from the date of’ the order, asmaybe specrﬁed inthe order and demohshed w1thm

" ninety days aﬁer the’ exprratron of’ that penod

(4) Where an order of the demolmon of the bulldmg under this section has .

ldmg orany otherpetsonhavmg aninterest therein -
shall demohsh the building within the period specified in the order, and if the *
buﬂdmg isnot demohshed within such period, the Development Authonty shall

‘ ~demohsh the buxldmg and'seli the matena]s thereof

() prov151ons of hght pomts and Watcr taps
(d) construction of darins, open OF covered
) prov1smns of latrines and urinals:

(§3) .opening up, or paving of courtyard;. A Sl
(h). removal of rubbrsh ﬁlth and other polluted and. obnoxwus matters,

“(1) any othcr Work mchldmg demohtlon of any buﬂdmg or any pa ih’ereof, :

: Wthh in the oprmon of the Development Authonty, is necessary for executmg o

any of the works specrﬁed in cIauses (a) to (h) R SN

: Water :Supply

(1) It shal] be the duty of the Deve]opment Authonty to provxdc a
of: me: ater for the domestlc use ofth ' abltants BRI
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The New Town, Kolkata Devélopment Authority Act, 2007.

(Fart V[—Amenities.——Chapter XI—Water Supply.— Sections 88-90. )

(2) The supply of water domestic or non-domestic uses may be charged for
at such scale of fees, or price, as may be prescribed : -

Provided that in the case of water supply projects, implemented in any area
within New Town, Kolkata, with external aid or on joint venture basis or through
private participation, the Development Authority may make regulations fixing
fees for supply of waterand other allied matters assoiated with the project, as may
be necessitated by the terms and conditions of the project. :

(3) The Development Authority may, for the purpose of measuring or
recording the quantity of water consumed, provide for devices of attachment of
meter in the premises or adopt a system of calculation by means of the size or the
number of ferrules through which the supply is made or by any other method or
measurement or means in such manner, and in accordance with such procedure,
as may be prescribed.

88. (1) All public tanks, reservoirs, cisterns, wells, tube-wells, aquaduct,
conduits, tunnels, pipes, tapsand other water-works, whether made, led or erected
at the cost met from the Development Fund or otherwise, and all bridges,
buildings, engines, works, mateﬁals and things, connected therewith or apper-
taining thereto, and any adjacent land (not being private property) appeartaining
to any public tank, which is situated within the area of N ew Town, K olkata, shall
vest in the Devlopment Authority.

(2) Allrights overthe sub-soil water resources within.the area of New Town,
Kolkata, shall vest in the Development Authority.

‘89. (1) Subjecttothe approval ofthe State Government, the Developmen-t

* Authority may, either singly or jointly with any other local authority, within or

outside the area of New Town, Kolkata, undertake construction of water-works
and operate, manage and maintain such water-works to surve the inhabitant of the
New Town, Kolkata.

2) Whenever the State Government has approved any work outside the
limits of the area within the jurisdiction of ‘the Development Authority, the
Development Authority may exercise all the powers for construction, mainte-

" nance and repair throughout the line of the territory in which such work is situated

or through which it is to run, as if such work is situated within the area of

Jurisdiction of the Development Authority.

90. The Development Authority may lay or carry any water-main or

* service-main or any pipe or channel of any kind for the purpose of providing or

carrying out or maintaining a systerm of water-supply on, across, under or over
any street or public place, and after giving a reasonable notice of not less than 2
month to the owner or the occupier across, under, or over any private land or
building whatsoever, situated within the limits of a local authority, may, at all
times, do all acts and things which may be necessary or expedient for repairing
ormaintaing any such pipe or channel, as the case may be, in an effective state for
the purpose for which such pipe or channel, as the case may be, may be used or
intended to be used:

Provided that in the case of sudden water-logging of any area within New
Town, Kolkata, the Development Authority may, if it considers necessary so to
dointhe interest of public health and convenience, take such action as isnecessary

. under this sub-section for draining out the water across, under, over orup the side

of any land or building within New Town, Kolkata, without prior service of any
notice on the owner or the occupier of such land or building:

Provided further thata reasonable compensation shall be paid to such owner
or occupier for any damage sustained by him in consequence of any action taken
under this section. :
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The New Town, Kolkata Development Authority Act, 2007.

(Part VI—Amenities.—Chapter XI—Water Supply— Sections 91-94.)

91. No building or private street shall be constructed over any-water-main

Cor service-main, laid or carried by the Devlopment Authority, except with the

permission, in writing, of the Development Authority which may impose such
conditions for construction of such building or private street as it may deem fit.

92. (1) Subject to such conditions and restrictions as may be prescribed
and such terms as the Development Authority may, from time to time, determine,
the Development Authority may, on an application of the owner or the occupier
of any house or land in respect of which property tax is pald make or cause or
permit to be made communication or connection from any main, service-main, or
distribution pipe, belonging to the Development Authonty or from any channel
maintained or owned by, or vested in, the Development Authority.

- (2) ‘The Development Authority may require the amount necessary for the
execution of any work under this section and other charges or fees, if any, to be
paid or deposited before such work is executed by it.

93 (1) If, at any time, it appears to the Chauman that any bulldmg orland -

in any area»w1thm the New Town, Kolkata, is without a proper supply of

- wholesome water, the Chaman may, by written notlce require the owner or the

lessee or the occupier of the building or the land or any person having an interest

therein, as the case may be, to obtain from water-mains of the Deve]opment ,

Authority such quantity of water as may be adequate for the requirement of the
person usually occupying or employed uponthe building or the land, and provide
connection] plpe of such size, materials and description, and take such necessary’

N steps for. the pmpose as may be provided by regulations, w1thm such’ period: as

may be specified in the notice.

(2) On recexpt of the written notice under sub-section (1), the owner or the
lessee of the occupier of the building or the land, or the other petson having an
interest therein, as the case may be, shall— :

(a) obtam from the water-mams of the Dvelopment Authonty such )
quantxty of water as ‘may be adequate for- the requirement of the"
persons usually occupying in; or employéd upon, the ‘building or

the land, as the case may be, and

(b) provide connection pipes of such size, materials and description
and take such necessary steps for the purpose asmay be prowded
by regulatmns 7

w1thm such period as specified in the notlce
(3) Ifthe owner or the lessee or the occcupier of the building or the land or
the other person, as the case may be, having an interest therein, does not comply

with the niotice within the penod specified therein, the Developmerit Authonty
shall—

«(a) obtain from the water-mains of the Development Authority such quantlty ,

of waterasmaybe adequate for the requirement of the persons occupying

in, or employed upon, the building or the land, as the case may be, and

(b) provide connection pipes of such size, materials and description and take
such necessary steps for the purpose, as may be provided by regulations,

and the cost:incurred therefor by the Development Authority shall be recovered
from-the owner or the occupxer of the building or the land or the other person
havmg an interest therein, as the case may be, as an arrear of the land-revenue.

94. (1) TheDevelopment Authority may erect hydrants or stand-posts for -
supply of wholesome water to the public within the area of New Town, Kolkata.
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The New Town, Kolkata Development Authority Act, 2007,

(Part VI—Amenities.—Chapter XI—Water Supply.— Sections 95-99. )

(2) The Development Authority may, by regulations, provide for safety,
maintenance and use of such public hydrants or stand-posts, or it may place such
public hydrants or stand-posts under the charge of any person who may realize
from each consumer such fee as the Dévelopment Authority may determine.

(3) The Development Authority may fix hydrant on water-mains at such
places as may be most convenient for affording a supply of water for extinguish-
ing-any fire in the locality and denote 'the situation of every such hydrant with
marks or figures prominently displayed on any convenient structure near such
hydrant: '

Provided that on deposit of requisite expenses by any owner or occupier of
any factory, workshop, trade premises or place of business, situated in or near a
street in which a water-main is laid, the Development Authority shall fix such
hydrants to be used only for extinguishing fire.

(4) The operation and maintenance of hydrants for extinguishing fire shall
be in accordance with such procedure as may be prescribed.

-95. (1) All private connections of premises to the mains of the Develop-
ment Authority-for the supply of water thereto and allpipes, taps, and other fittings
used for such supply shall be made, maintained and regulated in the manner
prescribed. ’ , '

" (2) The Development Authority may, if it thinks fit so to do, take charge of
all communication-pipes and fittings of any existing private service connected
with water-supply:system within the area of New Towr, Kolkata, up to -an

including the stop-cock nearest to the doorstep of the concerned premises and

such communication-pipes and fittings shall thereafter vest in, and shall be
maintained at the expense of, the Development Authority as part of the water-
works of the Development Authority. '

96. Except in the case of any special agreement to the contrary, the owner
of any premises shall bear the expenses of repairs of all works connected with the
supply of water threto and, if he fails to do so, the occupier may, after giving the
owner and the Chairman three days' notice, in writing, in such Form as may be
approved by the Development Authority, himself have the repdirs done, and
deduct the expenses for such repairs from any rent due from him to the owner.in
respect of such premises. ’

97.- The Development Authority may, with the sanction of, and on such
terms as may be approved by the State Government, supply water to a local
authority or other person outside the area of New Town, Kolkata.

98. (1) No person, being the occupier of any permises to which water is
supplied by the Development Authority under this Chapter, shall, on account of
negligence or othercircumstances underhis control, allow the waterto be wasted,
or allow the pipes, works or fittings for the supply of water to his permises to be
out of repair, causing thereby waste of water.

(2) No person shall unlawfully flood, draw off, or divert, ortake water from,
any water-works belonging to, or under the control of, the Development
Authority, orany water course or stream by which such water—W,orks aresupplied.

(3) Any person, who contravenes the provisions of: this section, shall be
liable to such fine imposed by the Development Authority, not exceeding five
hundred rupees, as may be prescribed.

99. (1) Notwithstanding anything contained in this Chapter, the Develop-

ment Authority may cut off the connection of water-supply to any permises, or -

may turn off such supply, in any of the following cases, namely :—
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(Part VI—Amenities.—Chapter XI—Water Supply.— Section 1 00.)

(a) ifthe premises are unoccupied or prohibited for human habitation;
or

(b) ifany tax or rate or fee or charge in respect of the premises is arrear
for more than six months; or

(c) if,afterreceiptofa writtennotice from the Chairman requiring him
to refrain from so doing, the owner or the occupier of the premises
continues to use the water or to permit the water to be used, in
contravention of the provisions of this Act or the rules or the
regulations made thereunder, he continues to do so; or

(d) ifany pipe, tap, works or fittings connected with the supply of water
to the premises be found, on examination by any officer of the
Development Authority duly authorized in this behalf, to be out of
repairs to such extent as may cause so serious a waste or contami-
nation of water that, in the opinion of the Chairman, immediate
prevention is necessary; or

(e) if, therei is any water—plpe situated within the premises to which no

v tap or other efﬁment means of’ tummg the water offis attached; or

(f) if, by reasonofa leak in the service-pipe or the fittings, a damage
is caused to the public street and immediate prevention is neces-

sary:

Provided that no action under clause (a), or clause (b), or clause (c) shall be

taken without giving notice of not less than three days to the owner or the -

occupier, as the case may be.’

(2) The expenses 6f cutting off the connection or turning off the water and

of restoring the connection or the flow of water, as may be determined by the ‘

Development Authority in any of the cases referred to in sub-section (1), shall be
paid by the owner or the occupier of the permises. ~

(3) No action taken under this section shall relieve any person of any
penalties or liabilities which he may otherwise have incurred.

100. The Development Authority may, by order published at such places as '

it thinks fit, set apart any well, tank, spring, or water-course, or any part thereof,
vested in it, or any private tank, well, spring, or water-course, or any part thereof,
by an agreement with the owner thereof, subject to the rights, ifany, which the
ownermay retain with the consent of the Development Authority, for the purpose
of—

(a) supply of water exclusively for drinking or for culinary purpose or ‘

for both, or
(b) bathing, or
(©) washingb animals or clothes, or ‘

(d) supply of water for any other purpose connected with the health
cleanliness or comfort of the inhabitants,

and may, by order published in the like'manner, prohibit the bathing or the
washing of animals or clothes or other things at any public place not set apart for
such purposes; or prohibit any other act by which water in any public place may
be rendered foul or unfit for use, or provide for alternative facilities and
conveniences to regulate the use of any tank, well, spring or water-course to
promote public safety, health and welfare.
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101, “The State 'Go_chment may maké rules to provide for the propér '

anal YSis ofthe waterof any water-works, tank,well, spring or any water-course or
. other source, unused-or likely to be used for drinking or culinary purposes in any -

area 'of New Town, Kolkata, and, in particular, may require the Development
Authority to take samples of water in the manner prescribed and make it over at
such time and place, and to such person orpersons, as the State Government may

appoint in this behalf,

192 The State Government may make rules to provide for—

~ (a) the preparaﬁot_l of plans and -estimates for water-works or for
introduction of a public distribution network;

(b) the power of the Development Authority or the State Government
-~ 1o accord sanction to plans-and estimates as aforesaid:;

(c). the pﬁbli_gatign,of the particulars and the nature of any water-works
©or sghem_e;-the‘cost involved, and the manner in which the water-
works or scheme shall be financed and carried out; -

- . {d) thesize and natu re.of water-wotks; mains, service-mains, pipes or . -

.. “channels- 0.0
for the supply of water;

(o). the ﬁ)jaii'ﬁig’i_lyéncéfofﬁraté,r-\'vorks ofthe Development Authority and

- . of pipes and fiftings in connection therewith ; ,
() the size and nature of stand-posts or pumps to be erected by the
~ Development “Authority and of fetniles and ‘all pipes,stand-

: ;,pi‘pé's‘,s:tvop,{:_ggk;s', taps, hydrants, and other fittings, whether within

or outside any permises, that may be necessary for the regulation

of the supply and use of water ;

{2 ;;thé 'mai'n"s or pipes in which fire plugs are to be fixed and the places

. at.which keys of the fire plugs are to be deposited; o R

(h) the periodical analysis by a qualiﬁéd analyst of the water supplied
by the Development Authority;

(i) the conservations of, and the prevention of injury or contamination

to, sources and means of water-supply and appliances for distribu-

. tion of water whether within or without the limits of New Town,
Kolkata; 4

C) themanner in' which connections with water-works or supply-
. systemshall, ormaybe constructed, altered, or maintained, the fees
tobelevied for such connections and the personby whom such fees
_shall be paid, and theagency to be employed for such construction,

. -alteration or maintenance;

(k) the rates at which the charges for water supplied for domestic ‘
- purposes and for various non-domestic purposes may be levied by
the Devel prhentAuthority and the use, maintenance and testingof
_meters and ferrules; . ' ‘

(1) the regulation Qfé]l matters and things connected with the supply
- :andusédfy_i?atef,’ and the turning on, and turning off, and preventing
S thc'wééte;iifwatgr;:and o S o
(m) dnyother matter relating to the supply of water in respect of which °

- this Act or any other law for the time being in force, makes no

- -provision or makes insufficient provision and, in the opinion ofthe

o State Go(z_e_rﬂ:’néﬁt,-" further provision is necessary. -

beé:constructed-or laid by the Development Authority =
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The New Town, Kolkata Development Authority Act, 2007.

(Part VI—Amenities—Chapter XIl —Drainage and Sewerage—
Sections 103-109.)

CHAPTER X1I
" Drainage and Sewerage

103. The Development Authority shall provide and maintain a system of
drainage or sewerage as well as a safe and sufficient outfall in or outside New
Town, Kolkata.

104. (1) Allpublicdrains, and all drains in, alongside, or under any public
street, whether made out of the fund of the Development Authority or otherwise,
and all trunk-sewers, sewage treatment plants, drainage and pumping stationand
all works, materials and things appurtenant to the drainage system, which are
situated within the area of New Town, Kolkata, shall vest in the Development
Authority.

(2) For the purpose of enlarging, deepemng or otherwise repairing or
maintaining any drain as aforesaid, so much of the sub-soil, appertaining to the
drain as may be necessary, shall be deemed to vest in the Development Authority.

(3) TheDevelopment Authority may, with the approval of the State Govern-
ment, make over the trunk-sewers, sewage treatment plants, pumping stations and
other materials and thinks appurtenant thereto to any agency belonging to the
Government or-statutory body, and shall be lawful for such agency to exercise

" control over all such items for their mainténance and development

105. (1) All drains, sewers, privies, water-closets, toilets, house-gullies,
gutters and cess pools within the area of New Town, Kolkata, whether private or
public, shall be under the survey and control of Development Authority.

(2) All cover drains, sewers and cess pools, whether pubhc or private, shall
be provided with proper taps, coverings or other means of ventilation; and the
Chairman may, by written notice, call upon the owner of any such cover drains,

. sewers and cess pools to make provisions accordingly.

106. The Developmeiit Authority shall provide for the drains wihtin the
area of its jurisdiction to be cleansed, flushed, and emptied from timeto time.

107. The Development Authority may, for the purpose of receiving,
treating, storing, disinfecting, distributing, or otherwise disposing of sewage,
construct, operate, maintain, develop and manage any plant or other device within
or outside the area within its jurisdiction. ' :

108. Subjectto the sanction of the State Government and the rules made in
this behalf, the Development Authority, either singly or jointly with any other
local authority, may, within or without the area of New Town, Kolkata,—

(a) .construct or maintain a system of drainage, sewers, drainage or
sewage outfall, sewage treatment plants or devices, and pumping
stations, or

(b) alter the size -and course of, or otherwise modify or discontinue,
close up, or remove, the system of drainage, sewers, drainage or
sewage outfall, sewage treatment plants or devices, and drainage
and pumping stations.

- 109. The Development Authority may carry.any drain, sewer, or channel of
any kind for the purpose of establishing or maintaining a ststem of drainage or
sewerage upon, across, under or over any street or public place and, after giving
areasonable notice, in writing, to the owner or the occupier, upon, across, under,
over or up the side of any private land or building whatsoever, situated within the
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The New Town, Kolkata Development Authority Act, 2007.

(Part VI—Amenities.—Chapter XIl —Drainage and Sewerage—
Sections 110-114.) ¢

limits of area of New Town, Kolkata, and, for the purpose ofthe outfall of sewage,
or for drainagé outfall, without such limits, and may, at all times, do all acts and
things which may be necessary or expedient forrepairing or maintaining any such
drain, sewer or channel, as the case may be, in an effective state for the purpose
for which such drain, sewer or channel may be used or intended to be used:

Provided that in the case of sudden water-logging of any area within the New

Town, Kolkata or any nuisance, the Development Authority may, if considers

necessary so-to do in the interest of public health and convenience, take such
action as is necessary for draining out the water upon, across, under, OVer or up
the side of any private land or building within any area of New Town, Kolkata

without prior service of any notice on the owner or the occupier of such land or '

building:

Provided further that a reasonable compensation shall be paid to the owner
or the occupier of such private land or building for any damage sustained by him
in consequence of any act or thing done by the Development Authority or any
action taken by the Development Authority under this section.

liO. The owher or the occupier of a building or land shall be entitled to

cause his drains to empty into the drains of the Development Authority after
* Obtaining permission, in writing, of the Chairman, and such owner or occupier,

as the case may be, shall comply with such conditions relating to the communi-

cations between private drains and the drains of the Development Authority as the

Chairman may deem fit to impose.

©O111 No person shall, without the written consent of the Chairman first
obtained, make or cause to be made, or alter, or cause to be altered, any drain or

branch drain leading into any of the sewers of the Development Authority or

drains or into any water-course, street or land vested in the Development
Authority, and the Chairman may cause any drain or branch drain, so made or
altered, to be demolished, altered, remade or otherwise dealt with at the expenses
of the persons making or altering such drain.

112. If it appears to the Development Authority that a group or block of
buildings may be drainedmore economically and advantageously in combination
than separately, and if a sewer or drain of sufficient size belonging to the
Development Authority already exists or is about to be constructed within the
resonable reach of such group or block of buildings, the Development Authority
may cause such group or block of buildings to be so drained, and the expenses
thereby incurred shall be recovered from the owners of such buildings in such
proportions as the Development Authority may deem fit.

113. The Development Authority may, by a notice, in writing, require
drainage tobe provided for anyundrained premises and may also require separate
provisions to be made for drainage or sewerage and other offensive matters,
distinct from rainwater and other unpolluted sub-soil water in accordance with
such rules as may be made in this behalf.

114. (1) No person shall —

(a) construct a building, wall, fence or any structure or any private
street over any drain, culvert or gutter of the Development
Authority; or bed, bank,or embankment of any sewerage works.or
strom-water channel vested in the Development Authority; or

{b) otherwise encroachupon drainage and sewerage system inthe area .

~ within the jurisdiction of the Development Authority:

Provided that the Development Authority may give consent to any such
construction only for the purpose. of securing access to any abutting land or
‘building on such conditions as the DeVe}opment'Authority'may think fit to
impose. ‘



604

' THE KOLKATA GAZETTE, EXTRAORDINARY, JUNE 30, 2008

[Part III

Power to make rules.

Collection, removal *
and disposal of solid

wastes.

The New Town, Kolkata Development Authority Act, 2007.

(Part VI—Amenities.—Chapter XII.—Drainage and Sewerage—Section 115.—
Chapter XIII—Solid wastes.—Functions in relation to solid wastes.—
: Section 116.)

(2) The Chairman may, without notice, cause to be removed or altered any
bu1ldxng, wall, fence, or structure, constructed in contravention of the provisions
of this section, or.any unauthorised encroachment, whatsoever, at any time for
reasons to be recorded in writing.

(3) The Chairman may, by a notice, in writing, require any person to pull
down or otherwise deal with any building, fencing, wall or structure or any
encroachment whatsoever, constructed or erected in contravention of the provi-
sions of sub-section (1), and the expenses in domg so shall be paid by the person
at whose mstance the unauthonsed consu'uctlon or encroachment was made.

4 Any person who fails to act in accordance with the: prowsxons of sub-

section (3) shall, on conviction, be punished with a fine which may extend to one

thousand rupees and, in the case of continuing offence, with further fine which

-may extend to two hundred rupees for every day during which such offence

continues. In addition, such person shall also be liable for all expenses that the

- Development Authonty may incurin removing or otherwise deahng with the
d unauthonsed constmctlon orencro achment

115 The State Govermnent may make rules to prov1de for—— :

(a) the preparanon of plans and estimates for the mtroducnon of a'

system of drainage or sewerage, where suchworkor systemisto be
constructed, or carried out, partly or wholly, at the expense of the
Development Authority ; :

(b) thepowerofthe Development Authority or the State Govemment
‘in the matter of sanction to such plans and estimates and responsy
~ bilities for financing and executlon an

(c) thesize and other particulars of drams sewera ge or channels to be

constructed or laid for drainage. or sewerage

(d) the manner in which connections with the dramage or sewerage
system shall be constructed, altered or maintained, the fees to be
levied for such connections and the person by whom such fees shall
be payable, and the agency to be employed for such construction,
alteration or maintenance; '

(e) the items of trade affluents or noxious chemicals which may not
ordinarily be passed into the drain of the Development Authority,
or the mode of treatment of such chemicals before they can be so

_passed, orsuch other steps as may be necessary to control environ-
mental pollution arising out of such chemicals;

-(f) any other matter relating to the drainage or sewerage in respect of
“ which this Act makes no provision or makes insufficient provision
and further prowsnon is, in the opmxon of the State Government
) necessary o s :

CHAPTER XIII |
" Solid Wastes.: .~
- Functions in relation to solid wastes

116. For the purpose - of securing efﬁclent scavenging and cleansing of all
streets, public places and; premises ‘within New Town, Kolkata, the Development
Authority shall prov1de for the funcnons of collectxon removal and dlsposal of
solid wastes. : Ey -
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The New Town, Kolkata Development Authority Act, 2007.

(Part VI—Amenities.—Chapter XIII—Solid wastes—Functions in relation to
Solid wastes.— Sections 117-121.)

117. (1) The Development Authority shall provide or appoint in proper
and convenient situations public receptacles, depots and places for the temporary
deposit of—

(a) rubbish;

(b) offensive matter ;

(c) trade refuse ;

(d) carcasses of dead animals ; and

(e) excrementitious and polluted matter.

(2) Differentreceptacles, depots or places may be provided or appointed for
the temporary deposit of any of the matters referred to in sub-section (1).

118.  Itshall be the duty of the owners and ¢ occuplers as thecase may be of

all premises—
(a) to have the premises swept and cleaned
(b) tocause allrubbish and offensive matters tobe collected from their
respective premises and to be deposited, at such time as the
Chairman may, by public notice, specify, in public
receptacles,depots or places provided or appointed by the Devel-
opment Authority or in receptacles provided under clause (c) for
the temporary deposit or final disposal thereof; and
(c) toprovide receptacles of the type and the manner specified by the
- Chairman forcollection therein of all rubbish and offensive matters
from such permisés and to keep such receptacles in good condition
-and repair.

v

119. (1) The Chairman shall take measures forsecuring—

(a) the daily surface-cleansmg of all streets Wwithin the area of New
Town, Kolkata and removal of sweeping thcrefrom

(b) the removal of the contents ofall receptacles and depots and the

~ accumulations at all places provided or appointed by the Devel-

) opment Authority under the provisions of this Act for the

temporary deposit of rubbish, trade refusé, carcasses of dead
animals and excrementitious and polluted matters;

(c) the removal of special wastes and hazardous wastes and other
solid wastes from pérmises.

(2) The Chairman may, by public notice, issue directions as to the time at
which, the manner in which, and the conditions subject to which, any matter
referred to in sub-sectxon (1) may beremoved along a street or may be deposited
or otherwise dlspopsed of.

(3) TheChairmanshall makeadequate provision for preventing receptacles,
depots places, vehicles, and vessles referred to in this Chapter from becoming
sources of nuisance. -

120. - All' matters depos1ted in publtc receptacles depots, and places

collected shall be the property of the Development Authority.

121 1 The Development Authority shall provxde velucles or other
suitable means and, wherenecessary, covered veh1cles orvessels for the removal
of solid wastes.

(2) The Development Authority may constnict, acquire, operate, maintain,

~ develop, ormanage any garage or work for proper maintenance of the vehicles or -
- vessels or means for removal of solid wastes under sub-section (1). .
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The New Town, Kolkata Development Authority Act, 2007.

(Part VI—Amenities.—Chapter XIIL—Solid wastes.—Functions in relation to
Solid wastes— Sections 122-125.)

122. The Development Authority may, if it thinks fit,—

(a) by anotice, in writing, require the owner or the occupier of any
premises used—

(i) as a factory or workshop or for carrying on any manufacture,
or

(ii) as atrade premises or shop or market or slaughter house, or
(iii) as a hotel, eating-house or restaurant, of
(iv) as a hospital or nursing home, or
(v) as.a warehouse or godown, or
(vi) as a place to which large number of persons resort,or
(vii) -in bany other way,

where rubbish, offensive matter, filth, trade refuse, special wastes,
hazardous wastes,or excrementitious and polluted matters are
accumulated ‘in large quantmes ‘to collect such matters accuru-
' latmg thereon by such means of teceptacles or construction on the
"premises as may be determined, or to remove such matters atsuch
time, and in suchtrailers or receptacles, and by such routes, asmay
be specified in the notice toa depot or place provided orappointed
’by the Development Authority, or

(b) aftergiving the owner. or the occupier of any premises notice of its
~ intention so to do, cause all rubbish, including building rubbish,
offensive matter, trade refuse, special wastes, hazardous wastes,
or excrementitious and polluted matters accumulated in such
premises to be removed, and charge the said owner or the occu-
pier, as the case may be, for such removal such fee as may be
determined by the Development Authonty and specified in the
notice.

123. The Chairman may cause the solid wastes to be disposed at such place
of places within or outside the area of its Junsdwtxon and in such manner, as it
considers suitable :

Provided that no place, which has not been used for the purpose specified in
this -section before the commencement of this Act, shall be used except in
conformity with the provisions of the West Bengal Town and Country (Planning
and Development) Act, 1979.

124. (1) The Development Authority may, for the purpose of
receiving,storing, treating, processing, and disposing solid wastes or converting
solid wastes into compost or other matter, construct, acquire, Operate, maintain,
develop, or manage any work within or outside the area of New Town, Kolkata
and run it on a commercial basis.

(2) .The Development Authority may cause to be utilized solid wastes for

filling up any well, tank, or low fand ona commercial basis within oroutsidearea -

of New Town, Kolkata.

125. (1) The Chairman may make such special arrangements, whether

permanent Or temporary, as he considers adequate for maintaining sanitation in
the vicinity of any place of rehglous worship or institution or place to which a
large number of people resort on particular occasions or in any place used for

holding fairs, festivals, sports or cultural or social events.

(2) The Chaxrman may require any person having control over any such

place to pay to'the Development Authority fees at such rates as the Development
Authority may determine.

West Ben. Act
X111 of 1979,
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The New Town, Kolkata Development Authority Act, 2007.

(Part VI—Amenities—Chapter XTI —Solid wastes.—Functions in relation to
Solid wastes.— Sections 126-1 29— Chapter XIV.—Markets and slaughter
houses.—Section 130.—Chapter XV.—Fire prevention and fire sofety.—
Section 13i.)

126. (1) No person shall deposit or cause or permit to be deposited or
throw upon or along any public street, public place,land belonging to the
Development Authority, or land on the bank of a water course any solid wastes
except in accordance with the provisions of this Act.

(2) Without prejudice to the generality of the foregoing provisions of this
section, no person shall deposit or cause or permit to be deposited any building
rubbish or scraps in or along any street, public place or land except with the prior
permission of the Chairman : :

Provided that no such permission shall be given until an advance payment of
a fee for the removal of such rubbish or scraps has been made in accordance with
such rates as may be determined by the Development Authority.

127. Ifanyrubbish, offensive matter, trade refuse, special waste, hazardous
waste or excrementitious and polluted matter accumulating on any premises 18
deposited in any place in contravention of the provisions of this Act, it shall be

presumed, unless the contrary 1s proved, that such contravention has been
committed by the occupier of such premises. '

128. Whoever deposits or throws or causes or permits to be deposited or
thrown any solid wastes onany place in contravention of the provisions of this Act
shall, subject to such rules and regulations as may be made in this behalf, be

punishable with fine which shall not be less than one hundred rupees or more than .

five thousand rupees for each of such offences.

129. Ifany street or public place under the control of Government or any
statutory body is not properly or regularly scavenged or is, in the opinion of the
Chairman, in a filthy and unwholesome condition, the Chairman may, by anotice,
in writing, require the owner or the occupier to do the scavenging or cleansing or
may cause scavenging or cleansing to be done, and the cost of such scavenging
or cleansing shalibe recovered from the owner or the occupier thereof, as the case
may be.

CHAPTER XIV
Markets and slaughter houses

130. The Development Authority may provide and maintain markets,
slaughter houses or stockyards in such number as it may think fit together with
stalls, shops, sheds, pens and other buildings and conveniences for the use of
persons carrying on trade or business in, or frequenting, such markets, slaughter
houses or stockyards. o
CHAPTER XV
Fire prevention and fire safety

131. On the coming into force of the West Bengal Fire Services Act, 1950,
in any area within New Town, Kolkata the Development Authority shall, in
consultation with the Director of Fire Services or any other officer authorised by
him in this behalf by general or special order, require the owner or the occupier
of all or any of the premises in the area as aforesaid to make, or to carry, such
arrangements as may be necessary for fire prevention and fire safety in the said
premises in the area, and issue a fire safety certificate on such conditions as the
State Government may prescribe.

Explanation.—"‘Director of Fire Services’’ shall mean the Director of Fire
Servicesreferred toin clause (€) of section 2 of; the West Bengal Fire Services Act,
1950. v

West Ben. Act
XVIII of 1950.
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The New Town, Kolkata Development Authority Act, 2007.

(Part VII.—Powers, Procedures, Penalties and Savings.—Chapter XVI—
A. Entry and inspection.—Sections 132-134.)

PART VII
POWERS, PROCEDURES, PENALTIES AND SAVINGS
CHAPTER XVI

A. Entry and inspection

Power of entry and 132.  The Chairman or any member of the Development Authority or any
inspection. officer or other employee of the Development Authority authorised by the
' Development Authority or empowered by or under this Act in this behalf may

enter into or upon any land or building with or without assistant or workmen—

(a) forthe purpose ofascertaining whether, in connection with the land
or the building, there is or has been any contravention of the
provisions of this Act or the rules or the regulations made thereun-
der;

(b) for the purpose of ascertaining whether or not circumstances exist
whichrender it necessary, or require the Chairman or any member
of the Development Authority or any officer or other employee of
the Development Authority authorised or empowered in this be-
half, to take any action ot execute any work under this Act or the
rules or the regulations made thereunder;

!

(c) forthepurpose oftaking any action or executing any work authorised
or required by this Act or the rules or the regulations made
thereunder; ’

(d) to make such inquiry, inspection, examination, measurement,
valuation or survey as may be authorised or required by or under
this Actor as may be necessary for the proper administration of this
Act;

(e) generally for the purpose of efficient discharge of the functions by
any of the authorities under this Act or the rules or the re gulations
made thereunder.

Power to enter land or 133. (1) the Development Authority or any person authorised by it or

adjoining land in empowered by or under this Actin this behalfmay enter upon any land within one

relation to any work. hundred metres of any work authorised by or under this Act with or without
assistant or workmen for the purpose of depositing thereon any soil, gravel, stone
or other materials or for obtaining access to such work or for any other purposes
connected with the execution of the same. '

(2) Every person as aforesaid shall, in exercising any power conferred by
this section, do as little damage as may be, and compensation shall be payable by
the Development Authority in accordance with the rules or the re gulations made
under this Act in this behalf to the owner or the occupier of such land or to both
for any such damage, whether permanent or temporary.

Breaking into building. 134. (1) It shall be lawful for the Chairman or any member of the Devel-
opment Authority or any person authorised by it or empowered by or under this
*“Act in this behalf to make any entry into any place and to open or to cause to be

" opened any door, gate or other barrier,

(a) if he considers the opening of such door, gate or other barrier
necessary for the purpose of such entry; and

(b) if the owner or the occupier is absent or, being present, refuses to
open such door, gate of other barrier.
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The New Town, Kolkata Development Autliority Act, 2007.

(Part VIL—Powers, Procedures, Penalties and Savings.—Chapter XVI—
A. Entry and inspection.—Sections 135, 136.—B. Public notices and
advertisements.—Section 137—C. Evidence.—Section 138.)

(2) Before making any entry into any such place or opening or causing to be
opened any such door, gate or other barrier, the Chairman or any member of the
Development Authority or the person authorised or empowered in this behalf
shall call upon two or more respectable inhabitants of the locality in which the
place tobeentered into is situate to-witness the entry into such place or theopening
of such door, gate or other barrier and may issue an order in writing to them or to
any one of them so to do.

135. Saveas otherwise provided in this Act or the rules or the regulations
made thereunder, no entry into any place authorised by or under this Act shallbe
made except between the hours of sunrise and sunset :

Provided that if the Chairman s satisfied that the erection of any building or
the execution of any other work has been commenced, orbeing carried on, in any
premises in contravention ofthe provisions of this Actor any other evasion of the
provision of this Act or the rules or regulations made thereunder is being
committed between the period of sunset and sunrise, it may, for reasons to be
recorded in writing, enter such premises during such period tomakean inspection

thereof and take such action as may be necessary under this Act.

136. Saveas otherwise provided in this Act or the rules or the regulations
made thereunder, no land or building shall be entered without giving the owner

orthe oc_cupiér thereofas the case may be, not less than twenty-four hours written

notice of the intention to-make such entry:

Provided thatno suchnotice shallbe necessary ifthe Chairman considers, for
reasons to be recorded in writing, that there is immediate urgency for such entry
and the service of a written notice may defeat its purpose.

B. Public notices and advertisements 4

137. Every pub‘lic notice givenunder this Act or the rulesor the regulations
made thereunder shall be.in writing under the signature of the Chairman or any
officer of the Development Authority authorised in this behalf by the Develop-
ment Authority , and shall be widely made known in the locality to be affected
thereby, by affixing copies thereof in conspicuous public places, within such
locality or by advertisement in local newspaper or by publishing the same
otherwise as the Development Authority may think fit.

C. Evidence

138. Wherever under this Act or the rules or the rc.gulationSA made thereun-
der the doing, or the omission to do, or the validity of -anything depends upon the
approval, sanction, consent, concurrence, declaration, opinion or satisfaction

',obf—4+ IR

(a) any member of the Development Authority, Of

(b) the chairman or any officer of the Development Authority, as the
case may be, written document signed,—

(1) in the case referred to in clause (a), by the Chairman, and
(ii) in the case referred to in clause (b), by the Chairman or such
officer of the Development Authority,

purporting to convey or set forth such approval, sanction, consent, CONCurrence,
declaration, opinion or satisfaction, shall be sufficient evidence thereof.
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The New Town, Kolkata Development Authority Act, 2007,

(Part VII.—Powers, Procedures, Penalties and Savings—Chapter XVI—
D. Notices, etc—Sections 139-142.)

D. Notices, etc.

13%.  Where any notice, bill, order or requisition issued or made under this
Act, or the rules orregulations made thereunder requires anything to be done for
thedoing of which not time is fixed in this Act or the rules or the regulations made
thereunder, suchnotice, bill, order or requisition shall specifyreasonable time for
doing the same.

140. (1) Every written permission, notice, bill, summons or other docu-

- ments, which is required by this Act or the rules or the regulations made

thereunder to bear the signature of the Chairman or any officer of the Develop-
ment Authority shall be deemed to be properly signed ifit bears facsimile of the
signature of the Chairman or such officer, as the case may be, is stamped
thereupon.

-(2) Nothing in sub-section (1) shall be deemed to apply to a cheque drawn
upon the Development Fund.

~

141. every notice, bill, summons, requisition or other document required‘
by this Act or the rules or the regulations made thereunder to be served upon, or

"issued to, any person, shall be served or issued by an.officer or other employee

ofthe Development Authority or by any person authorised by the Chairman in that

142. \( 1) every notice, bill, summons, requisition or other document re-

‘quired or authorised by this Act or the rules or the regulations made thereunder
+ .to be'served or issued by or on behalf of the Development Authority or by any

officer or other employee of the Development Authority shall, save as otherwise
provided in this Actor the rules or the regulations made thereunder, be deemed
to be duly served—

o (?:1)' where the person to be served is a Company, if the document is
. addressed to the Secretary ofthe Company at its registered office
or at its principal office or place of business and is—
(i) sent under certificate of posting; or ,
- (i1) delivered at the registered office or at the principal office or
-place of business of the Company;
(b) where the person to be served is a partnership, if the document is
" "addressed to the partnership at its principal place of business
identifying it by the name or the style under which its business is
carried on-and is—
(1) sentunder certificate of posting; or
(i) delivered at the place of business of the partnership;

(c) wherethe persontobeservedis acorporation, society orany other
body or authority, if the document is addressed to the Secretary,
treasurer or -other officer of such corporation, society or other
body or authority at its principal office and is—

(i) sentunder certificate of posting, or
(ii) delivered at the principal office of such corporation, society
S or other body or authority ;

(d) ifsuchnotice; bill, summons, requisition or other document is in

any other case, addressed to the person to be served and—
(i) is given or tendered to him, or
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The New Town, Kolkata Development Authority Act, 2007.

(Part VIL—Powers, Precedures, Penalties and Savings.—Chapter XVI—
E. Enforcement of orders to execute work, etc—Section 143.)

(ii) ifsuchperson cannotbe found, is affixed on some conspicu-

ous part of his’ Jast known place or residence or business

within the area of New Town, Kolkata, or is given or
tendered to some adult member ofhis family, or isaffixed on:
some conspicuous part of the land lor building, if any, to
which it relates, or

(iii) is sent under certificate of posting to such person.

(2) Any notice, bill, summons, requisition or other document re-
quired or authorised to be served on the owner or the occupier of
any land or building may be addressed to the owner or the
occupier, as the casemay be, of such land or building (naming such
land or building) without further name or description, and shall be
deemed to be duly served,

(a) if the document so addressed is sent or delivered in accor-
dance with clause (d) of sub-section (1);

(b) if the document or a copy thereof so addressed is delivered
to some person on the land or the building or, where there is
nosuchperson to whomitcanbe delivered, is affixed to such
conspicuous part of such land or building.

(3) where a nétice, bill, summons, requisition or other document is
served on a partnership under this section, such notice, bill,
summons, requisition or other document shall be deemed to be
duly served on each partner.

(4) Forthepurpose of enablingany notice, bill, summons, requisition
or other document to be served on the owner of any premises, the
Chairman may, by notice in writing, require the occupier of such
premises to state the name and address of the owner thereof.

(5) Where the person on whom a notice, bill, summons, requisition or
other document is to be served is a minor, the service thereof upon
his guardian or any adult member of his family shall be deemed to
be served upon the minor. ‘

E. Enforcement of orders to execute work, etc.

143. (1) When, under this Act or the rules or the regulations made
thereunder, any requisition or order is made by a written notice issued to any
person or persons by the Chairman or any officer of the Development Author-
ity, such authority or officer shall epecify in such notice a period within
which— A o

(a) such requisition or order shall be complied with, and

(b) any written objection thereto shall be received by such
authority or officer.

(2) If any such requisition or order or any part thereof is not complied with
within the period specified under sub-section (1), the Development Authority
may, subject to such regulations as may be made by the Development Authority
in this behalf, take such measure or cause such work to be executed or such thing
to be done as may, in its opinion, be necessary for causing due compliance with
such requisition or order; and, except as otherwise expressly provided in this Act
or the rules or the regulations made thereunder, the expenses, if any, incurred by
such authority or officer in causing such compliance with such requisition or
arder, shall be paid by the person or persons to whom such notice is issued.

(3) TheDevelopment Authority may take any measure, execute any work or .

cause anything to be done under this section, notwithstanding any prosecution or
punishment or liability to punishment of any person under this Act or the rules or
the regulations made thereunder for his failure to comply with such requisition or
order, ' '
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The New Town, Kolkata Development Authority Act, 2007.

(Part. VIL—Powers, Procedures, Penalties and Savings.—Chapter XVI—
E. Enforcement of orders to execute work, etc.—Section 144.—F. Recovery
of expenses—Section 145.~G. Payment of compensation.—Sections
146, 147—H. Legal proceedings.—148.) i

144. (1) Any person who has been served with a written notice under sub-
section (1) of section 143 in which a period for receiving objections has been
specified may, within such period, deliver to the Development Authority or the
officers of the Development Authority, as the case may be, a written objection
setting forth the reasons which he may desire to urge for the withdrawal or
modification of such notice.

(2) Every such objection shall be placed before the Chairman for determi-
nation.

F. Recovery of expenses

145. When the owner of any land or building fails to execute any work
which e is required to execute under this Act or the rules or the regulations made
thereunder, the océupier, if any, of such ]gand or building may, with the approval
of the Development Authority, execute such work and shall, subject to any
agreement to the contrary between himself and the owner of such land or
building, be entitled to recover from the owner the reasonble expenses incurred
by him in the execution of the work and may deduct any amount thereof from the
rent payable by him t6 such owner.

G. Payment of compensation

146. Any person who has been convicted of an offence punishable under
this Act or the rules or the regulations made thereunder shall, without prejudice
to any punishment to which he may subject, be liable to pay such compensation
for any damage toany property of the Development Authority resulting from such
offence as the Development Authority may consider reasonable.

147. " Save as otherwise provided in this Act or the rules or the regulations
made thereunder, any sum due to the Develop'ment Authority on account of any
charge cost, expense, fee, rate or rent or on any other account under this Act or
the rules or the regulations made thereunder shall be recoverable as an arrear of
land-revenue.

‘ H. Legal proceedings
148.  The Development Authority may—

(a) initiate, or withdraw from any proceedmgs against any person
who is charged with—

(i) any offence under this Act or the rules or the regulations made
thereunder, or

(ii) any offence which affects or is likely to affect any property or
interest of the Development Authority, or

(111) commrttmg any nuisance whatsoever;

(b) institute, or withdraw from, or compromise, any proceedings
under this Act;

(¢) withdraw or compromise any claim a gainst any person in respect
ofapenalty payable under a contract entered into with such person
by the Development Authority;

(d) defend or compromise any suit or otherlegal proceeding or claim
brought against the Development Authority or any officer or other
employee of the Development Authority.in respect of any thing
done or committed to be done by the Development Authority or
such authority or officer or other employee under this Act or the

" rules or the regulations made thereunder;
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The New Town, Kolkata Development Authority Act, 2007.

(Part VIL—Powers, Procedures, Penalties and Savings.—Chapter XVI—
H. Legal proceedings.—Sections 149, 150—I  Power and duties of
police officers.—Section 151.)

(e) institute or prosecute any suit, proceeding or claim, or withdraw
from, or compromisc any suit, proceeding or claim, instituted or
made, as the case may be, in the name of the Development
Authority or the Chairman;

(f) obtain, for any ofthe purposes mentioned inthe foregomgclauses
of this section or for securing lawful exercise or discharge of any
powerorduty vesting in, or imposedupon, Development Author-
ity or any officer or other employee of the Development Authority,
such legal advice and assistance as it may consider necessary or
expedient. -

149. (1) No suitshallbe instituted in any court having jurisdiction against
the Development Authority or any officer or other employee ofthe Development
Authority or any person acting under the direction of the Development Authority

in respect of any act done or purporting to be done under this Act or the rules or

the regulations made thereunder until after the expiration of one month next after
a notice in writing has been delivered orleft at the office of such authority or at
the office or the residence of such officer or other employee or person stating—

(a) the cause of action,
(b) the name and residence of the intending plaiﬁtiff, and
(¢) the relief which such plaintiff claims. i

(2) Ifthe Development Authority at the office of which, or the officer or the
other employee of the Development Authority or the person acting under the
direction of the Development Authority at the office of the residence of whom, a
notice has been delivered or left under sub-section (1), satisfies the court having
Jurisdiction that the relief claimed was tendered to the plaintiff before the
institution of the suit, the suit shall be dismissed.

(3) Nothinginthe foregoing provisions of this section shall apply to any suit
instituted under section 38 of the Specific Relief Act, 1963.

150. No suit shall be maintainable against the Development Authority or
any officer or other employee of the Development Authority or any person acting
under the direction ofthe Development Authority or of aMagistrate inrespect of
anything done lawfully and in good faith and with due regard to the provisions of
this Act or the rules or the regulations made thereunder.

1. Power and duties of police officers

151. (1) The Director General and Inspector-General of Police, West
Bengal, and the police officers subordinate to him shall—

(a) co-operate with the Development authority for carrying into
effect and enforcingthe provisions of this Act and for maintaining
good order in and outside the area of New Town, Kolkata, and

(b) assist the Development Authority, the Chairman or any officer or
other employee of the Development Authority in carrying out any
order made by a Magistrate under this Act.

(2) It shall be the duty of every police officer—

(i) to communicate without delay to the Chairman or any officer of
the Development Authority any information which he receives in
respect of any design to commit, or any commission of, any
offence under this Act or the rules or the regulations made
thereunder, and

(ii) to assist the Development Authority,or the Chairman or any -

officer or other employee of the Development Authority reason-
ably demanding his aid for the lawful exercise of any power
vesting in the Development Authority or the Chairman or such
officer or other employee under this Act or the rules or the
regulations made thereunder. .

47 of 1963.
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(Part VIL—Powers, Procedures, Penalties and Savings.—Chapter XVI—
L Power and duties of police officers.—Section 152.—J. General Pro-
visions.—Sections 153-158.)

(3) Any officer or other employee of the Development Authority may, when
empowered by a general or special order the Director General and Inspector-
General of Police, West Bengal, on the recommendation of the Chairman in that
behalf, exercise the power of a police officer for such of the purposes of this Act
as may be specified in such order.

152, (1) Any police officer may arrest any person who commits, in his
view, any offence under this Act or the rules or the regulations made thereunder,
provided the name and address of such person are unknown to him and such
person declines to give, on demand, his name and address or gives a name or
address which the police officer has reason to believe to be false.

(2) No person arrested under sub-section (1) shall be detained in custody

after his true name and address are ascertained or without the orderofaMagistrate .

for a period longer than twenty-four hours from the time of arrest, excluding the
period necessary for the journey from the place of arrest to the court of the
Magistrate.

(3) Onthe written ai:pliéatio'n of the Chairinan, any police officer above the

rank of a constable shall arrest any person who obstructs the Chairman or any

member of the Developnient Authority or any officer or other employee of the
Development Authority in the exercise of any power or performance of any
function or discharge of any duties under this Act or the rules or the regulations
made thereunder. .

J. General Provisions

153. No notice, order, requisition, written permission or any other docu-
ment issied under this Act shall be invalid merely by reason of defect of Form.

154. A copy of any receipt, application, plan, notice, order or other -

document or any entry in a register in the possession of Development Authority
shall, if duly certified by the lawful keeper therof or other person authorised by
the Chairman in this behalf, be admissible in evidence of the existence of such
documentor entry, and shall be admitted as evidence of the matter and transaction
thereinrecorded in every case where, and to the same extent to which, the original
document or entry would, if produced, have been admissible to prove suchmatter
and transactions. ’

155. No officer or other employee of the Development Authority shall, in
any legal proceeding to which the Development Authority is not a party, be
required to produce any register or document the contents of which can be proved
by a certified copy or to appear as a witness to prove any matter or transaction
recorded therein save by order of the court.

156. No person shall remove any mark set up for the purpose of indicating
any level or direction incidental to-the execution of any work authorised by this
Act or the rules or the regulations made thereunder.

157. Nopersonshall, without any authority in that behalf, remove, destroy,
deface or otherwise obliterate any notice exhibited by or under the orders of the
Development Authority or any officer or other employees of the Development
Authority empowered in this behalf. '

158. (1) No person shall, without any authority in that behalf, remove
earth, sand or other material form or deposit any matter in, or make any
encroachment on, any land vested in the Development Authority or in any way
obstruct such land.

(2) No person shall interfere with, or encroach upon, or otherwise damage,
any property belonging to, or vested in the Development Authority.

fr
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(Part VIL—Powers, Procedures, Penalties and Savings.—Chapter XVI[.—
Rules and Regulations.—Sections 159-161.)

CHAPTER XVII
Rules and Regulations

159. (1) The State Government may, after previous publication, make
rules for carrying out the purposes of this Act.

(2) In particular and without prejudice to the generality of the foregoing
power, such rules may provide for all or any of the matters which under any
provision of this Act are required to be prescribed or to be provided for by rules.

(3) Allrules made under this Act shall be laid for not less than fourteen days
before the State Legislature as soon as possible after they are made and shall be
subjectto such modification as the State Legislature may make during the session
in which they are so laid. Any modification of the said rules made by the State
Legislature shall be published in the Official Gazette, and shall, unless some later
date is appointed by the State Government, come into force on the date of such
publication.

(4) Notwithstanding anything contained in sub-section (1) or sub-section (2)
of this section or elsewhere in this Act, till such time as the State Government
makes rules under this Act, the rules made under the West Bengal Municipal Act,
1993, and in force immediately before the commencement of this Act shall, so far
as they are not inconsistent with the provisions of this Act, be deemed to be the
rules made under this Act, and the provisions of sub-section (3) shall not apply

" to any rules deemed under this sub-séction to be the rules made under this Act.

160. The State Government may, on its own o on the recommendation of
the Development Authority, by notification, add to, amend or alter Schedule I to
this Act.

161. (1) The Development Authority may,after previous publication, in
accordance with the provisions of sub-section (2), makeregulations not inconsis-
tent with the provisions of this Act or the rules made thereunder for discharging
its functions under this Act.

(2) (a) Anoticerelating ot the draftregulations shall be published in one or
more of the local newspapers circulated within New Town, Kolkata or if there be
no such newspaper, in such manner as the Development Authority may direct.

(b) Suchdraft shall' not be further proceeded with until the expiration of
a period of one month from the date of such publication or such longer period as
the Development Authority may decide.

(c) Fornotless than one month dﬁring such period, a copy of such draft
shall bekept in the office of the Development Authority for public inspection,and
any person shall be permitted at any reasonale time to peruse such draft, free of
charge.

(d) Copies of such draft shall be made available to any personrequiring
it on payment of such fee as the Development Authority may fix.

(3) Notwithstanding anything contained in sub-section (1) or elsewhere in
this Act, till such time as the Development Authority makes regulations under this
Act, the regulations made under the West Bengal Municipal Act, 1993, and in
force immediately before the commencement of this Act, shall, so far as they are
not inconsistent with the provisions of this Act or the rules made thereunder, be
deemed to be the regulations made under this Act, and the provisions of sub-
section(2) of this section or section 162 shall notapply to any regulations deemed
under this sub-section to be the regulations made under this Act :

Provided that the provisions of section 163 shall apply to any regulations
deemed under this sub-section to be the regulations made under this Act.

Explanation.—*Regulaltions’’ shall include bye-law.

West Ben. Act
XXII of 1993.
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(Part VIL—Powers, Precedures, Penalties and Savings.—Chapter XVII.—
Rules and Regulations.—Sections 162-166.)

162. No regulations made by the Development Authority under this Act
shall have any validity unless and until it is approved by the State Government.

163. (1) If the State Government is, at any time, of opinion that any
regulations made by the Development Authority under this Act should be
cancelled or modified, either wholly or in part, it shall cause the reasons for such
opinion to be.communicated to the Development Authority and shall appoint a
reasonableperiod, being not less than fifteen days, within which the Development
Authority may make such representation with regard thereto as it may think fit.

(2) Onreceiptofsuchrepresentation and after consideration thereofor, ifno
such representation is received, after the expiry of the period as aforesaid, the
State Government may, at any time, by notification, cancel or modify such
regulations, elther wholly or in part.

- (3) The cancellation or modification of any regulations under sub-section
(2) shall take effect from such date as the State Governmert may specify in the
notification under that sub-section or, if no such date is specified, from the date
of publication of the said notification, provided such cancellation or modification
shall not affect anything done, or suffered or omitted to be done, under such

) regulations before such date.

(4) Any notification under sub-section (2) shall be published in local
newspapers or in such other manner as the State Government may decide.

164. (1) Any rules or regulations made under this Act may provide that a
contravention thereof shall be punishable—

(a) with fine which may extend to one thousand rupees;

(b) with an additional fine in the case of a continuing contravention which
may extend to one hundred rupees for every day during which such contravention
continues after conviction of the first such contraventlon and

(c) with additional fine which mayextendto ﬁﬂy rupees for every daydurmg
which the contravention continues after receipt of a notice from the Development
Authority requiring the offender to discontinue such contravention.

(2) Anyrulesorregulations madeunder this Actmay furtherprovide that the

offender shall be required to remedy, in so far as such remedy lies in his power,

the mischief, if any, caused by the contravention of any rules or regulations made
under this Act

165. (1) A copy of all rules and regulations made under this Act shall be
kept at the office of the Development Authority and shall, during office hours, be
open, free of charge, to inspection by any inhabitant of New Town, Kolkata.

(2) Copies of all such rules and regulations shall be kept at the office of the
Development Authority and shall be sold to the public at such price as the
Development Authority may determine.

166. Ifanydoubtarises in any matter as to the authority of the Development
Authority to which any particular power, duty or function appertains, the
Chairman shall refer the matter to the State Government and the decision of the
State Government thereon shall be final.
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(Part VIL—Powers, Precedures, Penalties and Savings.—Chapter XVIII.—
Co-ordination and Control —Sections 167-172.)

CHAPETER XVIII
Co-ordination and Control
167. The State Government may, at any time,—

(a) call for any document in the possession, or under the control, of the
Chairman or any officer of the Development Authority; or

(b) require the Chairman or any officer of the Development Authority to
furnish any return, plan, estimate, statement, account, report, or statistics, or any
other information.

168. Any work or institution constructed or maintained or any programme
undertaken, in whole or in part, at the expense of the Development Authority, all
registers, books, accounts or other documents relating thereto shall, at all times,
be open to inspection by such officers of the State Government as that Govern-
ment may appoint in this behalf.

169. (1) The State Government may, after giving the Development Au-
thority a reasonable opportunity of being heard, annul any proceeding or resolu-
tion or order which the State Government considers to be not in conformity with
the provisions of this Act or the rules made théreunder and may do all things
neceSSary to secure such confonmty .

Prov1ded that pendmg the hearing tobe given to the Development Authority,

' -the State Government may suspend the operation of such proceeding orresolution

or order.

(2) The State Government may, on recéiveing any information that the

‘Development Authority or any officer of the Development Authority is about to

pass an order or issue an instruction or implement any act in excess of any power
conferred by this Act, forthwith prohibit the passing of such order or issuing of
such instruction or implementation of such act, and such prohibition shall be

'binding on the Development Authority or the officer of the Development

Authority; as the case may be :

Provided that the State Government shall immediately thereafter give an
opportunity to the Development Authority or the officer of the Development
Authority, as the case may be, to make a representation in the matter and, upon
such representation, the State Government shall give its final order with reasons
In writing.

170. (1) Notwithstanding anything contained elsewhere in this Act, the
State Government may, by an order in writing, remove, with effect from a date to
be specified in the order, the Chairman or the Member-Secretary or the members
of the Development Authority from his office if, in its opinion, he wilfully omits
or refuses to carry out the provisions of this act or of any rules or orders made
thereunder or abuses the powers vested in himr under this Act.

(2) The State Government shall, before making any order under sub-section

(1), give to the person concerned an opportunity of making a representahon

against the proposed order of removal

171. In the-discharge of its functions, the Deelopment Authority shall be
guided by such direction as may be given to it by the State Government in
conformity with the provisions 5f this Act.

172. (1) If, at any time, it appears to the State Government that the
Development Authority has made default in performing any duty including the
duty in relation to the Development Fund, imposed on it by or under this Act or
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(Part VIL—Powers, Procedures, Penalties and Savings.—Chapter XVIIL—
Co-ordination and Control—Sections 173-175.) '

any other law for the time being in force, the State Government may, by order in
writing, fix a period for due performance of such duty.

(2) Ifsuch duty is not performed within the period fixed under sub-section
(1), the State Government may, in the public interest, by order, do, or cause to be
done by any officer of the State Government or any authority appointed by that
Government, anything for due performance of such duty, notwithstanding any-
thing to the contrary contained elsewhere in this Act or in any other law for the
time being in force.

173. (1) If, in the opinion of the State Government, the Development
Authority has shown gross neglect inthe performance ofthe duties imposed upon
itby orunder this Actorany-other law forthe time being in force or has committed
serious irregularities in the performance of such duties, the State Government
may, by order, in writing, direct the Development Authority to show cause within
such period as may be specified in the order why it shall not be dissolved on
grounds of charges mentioned in the order.

(2) If the Development Authority fails to answer the charges within the
period specified in the order or within such further time as may be allowed by the
State Government, or if the answer does not convince the State Government or
where more than two-thirds of the total number ofMembers holding office forthe
time beinghave, for any reason, resigned, the State Government may dissolve the
Development Authority by an order published in the Official Gazeite with effect
from the date of the order. :

(3) When the order of dissolution has been passed, all the powers. and
functions vested in the Development Authority under this Act or any other law
for the time being in force, shall be exercised by such person or persons to be
designated as Administrator or Board of Administrators as the State Government

~may appoint for the purpose:

Provided that the Administrator or the Board of Administrators shall con-
tinue for a period of six months only within which the Development Authority
shall be reconsitituted by the State Government.

(4) If any question arises as to what constitutes a gross neglect or serious
irregularity under this section, the opinion of the State Government as recorded
in writing in the order under sub-section (1) shall be final and conclusive and shall
not be questioned in any court of law.’

174. Where, byreason ofany order ofacompetent court, the Development
Authority is unable to exercise the powers, or perform the duties, or discharge the
functions, conferred or imposed on it by or under any provision of this Actor the
rules or the regulations made thereunder the State Government may appoint any
Authority, Or any person or persons, to exercise the powers, or perform the duties,
or discharge the functions, as the case may be, during the period of such inability,
in such manner, and on such conditions, as the State Governmentmay, by order,
direct.

175. (1) TheState Government mayrequire the Development Authority to
be integrated with such authorities at the level of district, region or State for the
purposes of planning and development, as it may deem fit and proper.

(2) Whensorequired, it shall be the duty of the-authorities, under sub-section
(1), to participate in such process of co-ordination in accordance with such
procedure as the State Government may determine. '
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(Part VIL—Powers, Procedures, Penalties and Savings.—Chapter XVIII —
Co-ordination and Control—Sections 176-180. )

176.  All the Members and all the officers and other employees of the
Development Authority shall, while acting, or purporting to act, in pursuance of,
or in exercise of any power conferred by orunder, any provision of this Act or the
rules or the regulations made thereunder, be deemed to be public servants within
the meaning of section 21 of the Indian Penal Code, 1860.

177. (1) Notwithstanding anything to the contrary contained in this Act or
any other law for the time being in force,—

(a) upon the issue of any direction to the Development Authority to
exercise any power or to perform any function or to discharge any
duty, or :

(b) upon the transfer of any function or control and management ofany
property to the Development Authority, '

under any provision of this Act, the State Government shall,- subject to such
conditions as it may deem fit to impose, place at the disposal of the Development
Authority the services of such officers and other employees as may be necessary

to enable it to exercise such power or perform such function or discharge such .
-duty, as the case may be.

(2) The officers and other employees, whose services are so placed at the
disposal of the Development Authozﬁty, shall continue to be the officers and other
employees of jthe State Government and their salary, allowances and other
benefits shall be met from the Consolidated Fund of the State :

Provided that where any disciplinary or other action is required to be taken
against any such officer or other employee, the Development Authority shall
make a reference to the State Government for appropriate action.

(3) Where any power or function or duty as conferred or imposed on the
Development Authority by or under any other law for the time being in force,
such law shall have effect as if this section had formed a part of such law, and,
thereupon, such law shall be deemed to have been amended accordingly.

178. Ifanydisputeariseson any matter between the Development Authroity
and any other local authority, such dispute shall be referred to the State Govern-
ment whose decision thereon shall be final and shall not be questioned in any
court.

179.  Save as otherwise provided in this Act, whoever contravenes any
provision of any of the sections, sub-sections, clauses, or provisions as mentioned
in column 1 of Schedule I1 or fails to comply with any order of direction lawfully
given to him or any requision lawfully made to him under any of the provisions
as aforesaid, shall be punishable—

(a) with finewhichmay extend to the amount, or with imprisonment for
a term which may extend to the period, specified in column 3 of the
said Schedule, or with both, and-

(b) in the case of continuing contravention or failure, with an addi-
tional fine which may extend to the amount specified in column 4
ofthesaid Schedule for every day during which suchcontravention
or failure continues after conviction upon first such contravention
or failure.

180. Ifanydifficultyarises in giving effect to the provisions of this Act, the
State Government, may, as occasion may require, by crder, not inconsistent with

the provisions of this Act, do, or cause to be done, anything which may be-

necessary for removing the difficulty.

45 of 1860.
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(Pari VII—Powers, Procedures, Penalties and Savings.—Chapter XIX:—
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CHAPTER XIX
Miscellaneous

181. TheDevelopment Authority may acquireland for New Town, Kolkata,
for carrying out the purposes of this Act.

Explanation—"*Carrying out the perposes of the Act” shall be deemed to
be public purpose within the meaning of the Land Acquisition Act, 1894.

182. TheDevelopment Authorityshall forany ac quisionmade for carrying
out the purposes of this Act, pay compensation as awarded under the Land
Acquisition Act, 1894,

183. (1) Notwithstanding anything contained elsewhere in this Act, the
State Government may, if it is of opinion that the operation of any of the
provisions of this Act causes undue hardship or of circumstances exist which
render it expedient to do so, relax, by rules, any class of persons or areas the
application of all or any of the provisions of this Act, subject to such terms and
conditions as it may deem fit to impose.

(2) Relaxation, under sub-section (1), may also be extended,—

(a) if special environment friendly measures are maintained in con-
struction of building and dwelling houses;

(b) if the system for using non-conventional energy is introduced;

(c) if measures are taken for preservation of rain water and uses
thereof;

(d) for setting up of rehabilitation and resettlement colony; and
(e) to the philanthropic institutions.

184. Theprovisions of this Act shall have effect notwithstanding anything
to the contrary contained in any other law for the time being in force or any
judgment, decree, or order of any court, tribunal ‘'or other authority.

185. (1) Where the State Government is satisfied that the purposes for
which the Development Authority is constituted under this Act have been
substantially achieved so-as to render the continued existence of the Development
Authority in the opinion of the State Government unnecessary, the State Govemn-
ment may, by notification,declare that the Development Authority shall be
dissolved with effect from such date, as may be specifiedin the notification; and
the Development Authority shall be deemed to be dissolved accordingly.

(2) From the date specified under sub-section (1)—

" (a) all properties, funds and dues which are vested in, or realisable by

the Development Authority, shall vest in, or be realisable by, the
State Government; ’ ’

(b) all liabilities which are enforceable against the Development
Authority shall be enforceable against the State Government; and

{c) for the purpose of carrying out any developement which has not

beencarried out by the Development Authority and forthepurpose
of realising properties, funds and dues referred to in clause (a) the
functions of Development Authority shall be discharged by the
State Govcernment. . .

186.. (1) The New Town, Kolkata Development Authority Ordinance,
2006 is hereby repealed. ' ' '

(2) Notwithstanding such repeal anything done or any action takenunder the

 said Ordinance shall be deemed to have been done or taken under this Act.-

1 of 1894.

West Ben. Ord.
V of 2006.
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The New Town, Kolkata Development Authorin: Act, 2007.

SCHEDULE 1
[See section 1 (2)]

Mouza

Jurisdiction List No.

Police Station

District

PART A
Mouza Jurisdiction  Police Station
List No.

Gopalpur (Part) 2 AirPort
Naopara (Part) 11 Rajarhat
Hatiara (Part) 14 Rajarhat
Sulang-gari (Part) 22 Rajarhat
Ghuni (Part) 23 Rajarhat
Jatragachhi (Part) 24 Rajarhat
Chandi Beria (Part) 15 Rajarhat
Tarulia (Part) 21 Rajarhat
Mahisgot (Part) 20 Rajarhat
Mahisbathan (Part) 18 Rajarhat
Thakdari (Part) 19 Rajarhat )
‘Kochpukur (Part) 2 Kolkata Leather

Complex
Jotbhim (Part) 3 Kolkata Leather

Complex
Baligari (Part) 34 Rajarhat
Patharghata (Part) 36 Rajarhat
Chapna (Part) 35 Rajarhat
Akanda Keshari 55 Rajarhat
(Part)
Chanda Kanthal 8 »K_olkata Leather
Beria (Part) ‘ Complex
Hatisala (Part) 9 Kolkafa Leathef

Complex
Bhagabanpur (Part) 10 Kashipur
Chakpachuria ((Part) 33 Rajarhat
Kadampukur (Part) 25 Rajarhat
Rekjuani (Part) 13 Rajarhat
Raigachhi (Parf) 12 Rajarhat

2

District

North 24-Parganas
North 24-Parganas
North 24-Parganas
North 24-Parganas
North 24-Parganas

North 24-Parganas

North 24~15ar ganas

North 24-Parganas

‘North 24-Parganas

North 24-Parganas
North 24-Pargangs

South 24-Parganas

South 24-Parganas

North 24-Parganas
North 24-Parganas
North 24-Parganas

North 24-Parganas

‘South 24—P’afganas

South 24-Parganas

South 24-Parganas

North 24-Parganas
North 24-Parganas

‘North 24-Parganas
* North 24-Parganas

-Gopalpu_r (Part)

Air-Port
North 24-Parganas



i
i
)
4
§
4

sepr s

i
I

622

THE KOLKATA GAZETTE, EXTRAORDINARY, JUNE 30, 2008

[ParT III

The New Town, Kolkata Development Authority Act, 2007.
(Schedule I.)

1.1 Descriptions-in detail :—
Sheet No. 4. The following Revisional Settlement plots encircling the
bounded areas starting from the North-west corner of Plot No. 4205 reading
clockwise : »

PlotTJo&——4205,4207,4208,4209,4210,4211,4212,4218,4219,4221,
4225,4224,4230,4243,4244,4247,4265,4269,4270,4271,4272,4273,
4274,4275,4276,4280,4281,4282,4283,4284,4289,4262,4361,4360,
4359,4291,4293,4297,4296,4299,4300,4301,4308,4309,4310,4307,
4333,4334,4331,4328,4327,4322,4324,4325,4326,4327,4328,4329,
4335,4336,4343,4344,4345,4386,4391,4392,4394,4398,4400,4599,
4598,4600,4601,4604,4605,4606,4612,4622,4617,4616,4566,4565,
4562,4561,4550,4546,4541,4540,4539,4534,4490,4489,4488,4473,
4472, 4461, 4453, 4452, 4451, 4203, 4204, 4205.

2.0 Location :(—
Mouza . —  Naopara (Part)
Jurisdiction List No. — 11
. Police Station —  Rajarhat
vDistrict __ North 24-Parganas

2.1 Descriptions in detail :—

One Sheet. The following Revisional Settlement plots encircling the bounded
areas starting from the North-west corner of Plot No. 17 reading clockwise :

PlotTJos,l7,24,26,27,28,29,30,31,576,577,578,579,587,588,589,
590,591,593,731,733,739,741,743,744,745,746,757,758,759,760,
761,762,763;764,765,766,777,776,775,774,771,699,698,696,695,

' 694,683,682,681,680,679,677,674,500,499,498,497,495,494,492,
491,490,483,482,481,434,433,432,431,427,426,418,417,416,781,
273,272,271,270,277,276,353,352,351,349,347,337(RoadL362,363,
327,326,321,320,319,318,384,385,382,388,136,137,141,142,143,
144, 146, 57, 67, 46, 47, 48, 6,7, 8,9, 10, 14, 15, 16, 17.

3.0 Location:—

Mouza — Haﬁiara (Part)
Jurisdiction List No. — 14

Police Station . —  Rajarhat

District —  North 24-Parganas

3.1 Descriptions in detail :—
Sheet No. 1. The following Revisional Settlement plots encircling the bounded
areas starting from the North-west corner of Plot No. 504 reading clockwise :

Plot Nos. 504, 505, 506, 507, 508, 509, 512, 513, 514, 515, 517; 518,519,
488, 486, 485, 468, 466, 467,469, 472, 475, 476,477,493, 492, 389, 383,
_ 384, 386, 387, 496, 497, 498, 494, 493, 499, 502, 500, 504.

o
-
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SheetNo.2. The following Revisional Settlement plots encircling the bounded

The New Town, Kolkata Development Authority Act, 2007.

(Schedule I.)

areas starting from-the North-west corner of Plot No. 2001 reading clockwise :

40

4.1

5.0

wn
et

PlotNos. 2001,2004, 2005,2007, 2008, 2009, 2010,2011,2265,2266,2267,
2269,2270, 2283,2284, 2311, 2312, 2313, 2314, 2315, 2318, 2319, 2324,
2325,2326,2327,2328,2329, 2361, 2362, 2364, 3042, 2385, 2386, 2387,
2427,2429, 2431, 2433, 2982, 2983, 2984, 2985, 2987, 2988, 2989, 2990,
2991, 2992, 2993, 3006, 3007, 3005, 3008, 3022, 3023, 3021, 3020, 3019,
3018, 3325, 3041, 3039, 2963, 2962, 2963, 2961, 2960, 2959, 2943, 2942,
2885,2882, 2884, 2883, 2882, 2873, 2872, 2871, 2849, 2850, 2851, 2852,
2840, 2859, 2747, 2750, 2751, 2752, 2754,2758,2759, 2760, 2700, 2701,
2702, 2703, 2705, 2706, 2634, 2635, 2636, 2638, 2644, 2645, 2646, 2647,

2649,2650, 2651, 2653, 2659, 2137, 2135, 2128, 2134, 2133, 2156, 2157, -

2158, 2159, 2160, 2161, 2162, 2070, 2078, 2074, 2073, 2072, 2070, 2069,
2067, 2239, 2237, 2248, 2250, 2251, 2253, 2019, 2020, 2026, 2025, 2023,
2022, 2016, 2002, 2001.

Location :— .
' Mouza - - — . .Sulang-gari (Part)
Jurisdiction ListNo. ~ — 22 '
Police Station —.  Rajarhat
District ' —  North 24-Parganas
Descriptions in detail :— -

One Sheet. -~ The following Revisional Settlement plots encircling the
bounded areas starting from the North-west corner of Plot No. 232 reading
clockwise :

Plot Nos.—232,234,235,236, 241, 240, 243, 242, 248, 743, 744, 250, 744,

. 252,253, 254,255,257, 258, 230, 259, 260, 226, 225, 224, 261, 262, 263,

292,296, 269, 279, 289, 285, 284, 216, 215, 216, 217, 218, 219, 220, 222,
223,225, 226,227,228, 231, 232.

‘Location:—
| Mouza \ ~  Ghuni (Part)
Jurisdiction List No. — 23 .
Police Station —  Rajarhat
District —  North 24-Parganas
Descriptions in detail:— .

Sheet No. 1. The following Revisional Settlement plots encircling the
bounded areas starting from the North-west corner 6f Plot No. 1 reading
clockwise:

PlotNos.—1,2,4,5,6,7,11,12, 13,21, 22,23, 24, 25,2276, 1240 (Road),
26,27,187,188,195,196,240,241,243,242,246,247, 248, 249,250,251,
254, 255, 256, 257, 258, 259, 1887, 1888, 1896, 1900, 1906, 1907, 1908,
1909, 1910, 1930, 1961, 1962, 2269, 1971,1972, 1973, 1974, 1976, 1977,
2173, 2172, 2174,2177, 2261, 2264, 2295, 1830 (Part), 2255, 2181, 2151,
2150, 2149, 2145, 2144, 2136, 2134, 2135,2137, 2139, 2127, 2007, 2009,
2010, 2011, 2012, 2003 (Road),1795, 1794, 1793, 1792, 836, 1801, 834,
833,832,826, 825,821,818, 869 (Road), 668,669, 670,671,673, 677, 676,
531, 538,540, 500, 499, 495,496,497, 543, 557,477,476,475, 474, 2280,
2179,469,464, 463, 462, 461,460, 459, 458,451,450, 449, 448, 447, 80,
79, 78,77, 74, 73, 72, 71, 1830, 3266, 58, 52, 51, 50,43,42, 41, 6, 3, 1.
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The New T oWn, _Kolkata Developmeﬁz Authority Act, 2007.

(Schedule 1)

Sheet No. 2 The following Revisional Settlement plots encircling the
bounded areas starting from the North-west corner of Plot No. 2301 reading
clockwise: -

Plot Nos. —2301, 2305, 2306, 2314 2321, 2322, 2480, 2481, 2483,2492,
2493, 2494, 2497, 2498, 2499, 2500,2617, 2618, 2616, 2613, 2612, 2611,

2535, 2536, 2537,2538, 2539, 2605, 2606, 2303, 2587, 2586, 2584, 2583,
2578,2577, 2576, 2437, 2436, 2431, 2430, 2429, 2425, 2426, 2425, 2424,
2421,2422, 2423, 2417, 2413, 5619, 2412, 2380, 2375, 2368, 2366, 2361,
2360, 2359, 2317, 2311, 2312, 2302, 2301.

Sheet No. 3. -The following Revisional Settlement plots encircling the
bounded areas starting from the North-west corner of Plot No. 3094 (Part)
reading clockwise: '

Plot Nos.—3094, 3098, 3125, 3126, 3127, 3145, 3146, 3147, 3148, 3155,
3156,3165, 3166, 3161, 3180, 3181, 3198, 3211, 3201, 3210, 3222, 3223,
3228,3229,3138,3137, 3114, 3113, 3111, 3110, 3107, 3106, 3104, 3102,
3103, 3098,3094.

6.0  Location—. .

Mouzp A —  Jatragachhi (Part)
Jurisdiction ListNo. ~ — - 28

Police Station — Ra_)arhat

Distict ~ —  North24-Parganas

6.1 Descriptions in detail:—

Sheet No. 1. The following Revisional Setflement plots encircling the

‘bounded areas startmg from the North—west corner of Plot No. 1 readmg
clockwise:

Plot Nos—1,2, 11, 12, 13, 17, 20, 21, 342, 339, 343, 344, 350, 351 361,
362, 365, 366, 367,457, 236, 235, 458, 469, 470, 471, 483, 484, 503, 504,
508,513, 514, 512, 507, 506, 505, 502, 496, 495, 494, 492, 490, 435, 436,
434,433, 432,431,235,236, 301, 419, 418, 309, 310, 311, 312,307, 306,
290,287, 286,242,241,245, 246,247, 76,77, 182,181, 80, 81,525, 73, 71,
70, 59, 1.

Sheet No:- 2. The following Revisional Settlemetit plots encircling the
bounded areas starting from the North-west corner of Plot No. 1426 reading
clockwise:

Plot Nos.—1426, 1427, 1428, 1436, 1437, 1439, 1445, 1443, 1670, 1528,
1529, 1530, 1526, 1525, 1547, 1546, 1545, 1558, 1567, 1561, 1562, 1563,
1644, 1645, 1650, 1208, 1203, 1202, 1196, 1674, 1675, 1194, 1645, 1644,
1650, 1643, 1646, 1647, 1648, 1649 1614, 1606, 1602, 1601, 1498, 1497,
1496, 1495, 1494, 1493, 1486 1485, 1482, 1478, 1476, 1475, 1474, 1473,
1472, 1471, 1426.

Sheet No. 3. The following Revisional Settlement plots encircling the
bounded areas starting from the North-west corner of Plot No. 1788 reading
clockwise:

Plot Nos.—1788, 1789, 1895, 1790, 1897, 1815, 1830, 1898, 1849, 1900,
1901, 1902, 1903, 1854, 1855, 1856, 1871, 1876, 1878, 1879, 1880, 1884,
1883, 1875, 1874, 1873, 1866, 1865, 1864, 1863, 1822, 1821, 1820, 1804,
1803, 1801, 1800, 1799, 1798, 1797, 1788.
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7.0

7.1

8.0

8.1

9.0

9.1

The New Town, Kolkata Development Authority Act, 2007.

(Schedule 1)
Location:=——
Mouza _ Chandiberia (Part)
Jurisdiction List No. — 15
Police Station —  Rajarhat

District —  North 24-Parganas
Descriptions in detaili— ‘

One Sheet. The following Revisional Sé&ler_ﬁentplpts encirching thebounded

areas starting from the North-west corner of Plot No. 407 reading clockwise: .

Plot Nos.—407,408,412, 411,410, 408, 407.

_ The follwing Revisional Settelement plots encircling the bounded areas

starting from the North-west corner of Plot No. 437 reading clockwise:—
Plot Nos.—437, 443, 440, 439, 438, 437. : '

Location:—
Mouza “© —  Tarulia (Part)
Jurisdiction List No. — 21
‘Police Station“ — - Rajarhat

. District —  'North 24-Parganas
Descriptions in detail:— o o
One Sheet. The following Revisional Settlement plots :};ncii'rc_ling the
boundcd areas starting from the North-west corner of Plot No. 1 reading

.clockwise: '

wfﬂétT{os——1r25,21,22,26,317,318,319;315,329,330,336,337,344,

342,347, 348,349,372,373,374, 375, 357, 365,360, 359, 304, 303,302,

1293, 292,277,276,277, 275, 27, 70, 69, 68, 67, 66,49, 50, 51, 52,53,45,

44,6,7,5,4,2,1. S

Location:—
Mouza ‘ _ Mahishgot (Part)
Jurisdiction List No. — 20 ‘
Eolice Station —  Rajarhat

‘District — . North 24-Parganas
Descriptions in detail:— A

One Sheet. The following Revisionél Settlemetilt plots encircling the
bounded areas starting from the North-west corner of Plot No. 284 reading
clockwise: '

Iﬂotrqos_—284,285,286,287,289,412,413,416,417,418,419,618,620,
622,625,634,635,636,637,638,639,640,644,657,659,662,683,684,
685,686,687,701,702,703,704,§3I;832,833,834,835,836,840,841,
4842,845,846,847,848,851,849,853,854;858,860,867,871,872,876,
875;920,921;926,931,907,815,814,813,816,817,818,727,728,734,
733,732,735,736,740,739,578,577,549,550,567,566,565,563,560,
559,533,480,482,480,477,478,474,472,471,358,359,467L364,36&
369,370,371,372,322,321,32pl§7§;386;385;184¥§§2;383,390,391,
392,393,394,304,257,256,258,i81{266,265,266,27q,z73,274,275,
143, 282, 283, 284.
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“The New Town, Kolkata Developmént Authority Aet, 2007.

(Schedidle 1)
10.0° Location :—
" Mouza — - Mahisbathan (Part)
B Jurisdiction List No. — 18
E _Poliee Station ) —  Rajarhat
District —  North 24-Parganas

101

Descnptxonsmdetall —_

o Sheet No 1. - The followmg Revisional Settlement plots encircling the

' bounded areas startmg from the North- west comner of Plot No. 1 reading

clockwxse

: PlotNos——l 2 55 6 12 13 14,15, 16, l7 25,.27,29, 33, 35,40, 41, 46,

1o

4748496061 62, 65645359575652504443 38373433

.'2931212019181098741

Location :-— _ o
Mouza ~<= . Thakdari (Part)
Jurisdiction ListNo. = 19 o
Pohce Station - . _ Rajarhat
Dlstnct v - North 24-Parganas

Descnptlons in detail :—

SheetNo. 1. "The following Revisional Settlement plots encircling the

- bounded areas startmg from the North-west corner of Plot No. 58 reading

clockw13e

PlotNos~58 95 96 97, 328, 108 109, 110 111,113,115,116,117,118,
119, 134, 135, 137 138 139, 140 186, 185, 187, 188, 189, 190, 208, 209,
210,214,215 385(Canal) 422,421,385,215,216,204,217,219, 224,203,

202,261,262,265, 266, 271, 272,277, 160, 159,286, 284, 285, 78, 76, 74,

73,72, 71,70, 68, 989, 615, 616, 665,729,730,731,739, 738, 737, 735, 28,
27,774, 778,779,778, 777,776, 23, 22,21, 20, 19, 16, 15, 14, 12, 11, 10,

. 9.8,7,6,3,2, 1, 58.

12.0

12.1

Sheet No. 2. - The following Revisional Settlement plots encircling the
bounded areas starting frorn tite North-west corner of Plot No. 1101 reading
clockwise:

‘Plot Nos.—1101, 1111, 1112, 1132, 1136, 1137, 1138, 1147, 1154, 1155,

1156, 1176, 1177,1179, 1180, 1186, 1187, 1189, 1191, 1192, 1193, 1194,
1203, 1204, 1205, 1206, 1208, 1280, 1281, 1282, 1284, 1285, 1308, 1309,
1310, 1312, 1313, 1314, 1306, 1305, 1304, 1303, 1302, 1301, 1299, 1300,
1257, 1256, 1251, 1250, 1249, 1248, 1247, 1237, 1236, 1121, 1119, 1118,
1116, 1110, 1108, 1107, 1106, 1105, 1104, 1103, 1102, 1101.

Location :— '

. Mouza | — Kochpukur (Part)
JursdictionListNo, ~ — 2 ,
l’olice Station —  Kolkata Leather Complex
-Dlstnct . - " South 24-Parganas

Descrlptxons in detail :—

-One Sheet.  The followmg Revisional Settlement plots encircling the
~ bounded areas startmg from the North-west corner of Plot No. 66 reading

clockwise :
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13.0

13.1

- 113, 114, 98, 158, 159, 173, 241, 240, 231, 230, 229, 228, 222, 223,219,

The New Town, Kolkata Development Authority Act, 2007.

(Schedule I)

Plot Nos.—66, 68, 69,70,71,72,73,74,164,169,170, 171,228,230, 231,

232,233, 353, 354, 356, 357, 358, 361, 392, 393, 395, 396, 429, 430, 431,
432, 548, 549, 550, 585, 587, 588, 589, 590, 584, 585, 552, 545, 542, 534,
535, 536, 538,437,423,424, 397, 398, 399, 403, 401, 390, 391, 388, 387,
386, 385,383, 361, 362, 356, 347, 345, 344, 339, 340, 341, 235, 216, 215,
213,212, 135, 131, 132, 106, 107, 109, 121,118, 119, 249, 252, 251, 250,
249,119,118,117,116, 114, 113, 112, 111, 110, 98, 35,31, 30, 29, 28, 27,
26, 25,23,22,21,20,19,18,17,16, 1,2,3,4,5,6,7, 8, 9, 10, 65, 64, 66.
Location :(—

Mouza —  Joth Bhim (Part)

Jurisdiction List No. — 3
Police Station —  Kolkata Leather Complex
District —  South 24-Parganas

Descriptions in detail :—

One Sheet.  The following Revisional Settlement plots encircling the
bounded areas starting from the North-west corner of Plot No. 1 readmg
clockwise :

PlotNos.—1, 3,7, 12, 19, 20, 103, 104, 105, 106, 108,774,116, 111, 112,

180, 188, 189, 196,197, 198, 204, 210, 209, 208, 78, 77, 76, 75,74, 73,71,

- 70, 68, 67, 66, 63,12,11, 10,9, 7,3, 1.

14.0

14.1

~deatior_1 —
Mouza —  Baligani (Part)
Jurisdiction List No. — 34
Police Station ' —  Rajarhat
District — . North 24-Parganas '

Descriptions in detail :—
One Sheet.  The following Revisional Settlement plots cncn'chng the

bounded areas starting from the North-west corner of Plot No. 1 readmg y

clockwise :

Plot Nos. —1,2,3,4,8,9,685,21, 38,47, 48, 49, 99, 98, 61 71,76, 61,31,
63, 65, 64, 63, 30, 29, 26, 25, 634, 1.

The following Revisional Settlemeht plots encircling the bounded areas
starting from the North-west comer of Plot No. 186 reading clockwise:

Plot Nos.—186, 187, 188, 189, 190; 191, 192,193, 194,195, 198, 199, 227,
228,229, 232,233,221, 220, 219, 218, 243, 241, 236, 237, 240, 255, 257,
258,259, 260, 283, 285, 289, 286, 301, 298, 300, 301, 281, 282, 263, 264,

271,279, 272,273, 253, 252, 250, 249, 246, 245, 218, 217, 216, 215, 172,

170, 169, 168, 175, 210, 209, 205, 204, 203, 193, 188, 187, 186.

The folloing Revisional Settlement plots encircling the bounded areas
starting from the North-west comer of Plot No. 449 reading clockwise:

Plot Nos.—449, 448, 447,498, 499, 501, 502, 503,504,502, 501, 500, 514,
513,514, 515, 516, 517,518, 519, 521, 585, 565, 561, 558, 559, 549, 551,
550, 554, 587, 590, 591, 597, 632, 595, 594, 589, 588, 551, 550, 549, 548,

547, 544, 542, 538, 537, 536, 535, 534, 533, 532, 531,473, 471, 468, 467,

466, 465, 463, 462, 461, 460, 461, 459 (Road), 453, 456, 451, 450, 449.
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15.0

15.1

The New Town, Kolkata Development Authority Act, 2007.

(Schedule I)

The following Revisional Settlement plots encircling the bounded areas
starting from the North-west corner of Plot No. 638 reading clockwise:
PlotNos.—638, 636,647, 655, 656, 657, 658,660, 661, 662, 663, 664, 665,

667, 668, 669, 671,675, 677,678, 680, 679, 678, 677, 676, 675, 673, 653,
645, 644, 643, 642, 641, 640, 639, 638.

Location :(— ,
Mouza : — ° "Patharghata (Part) -
Jurisdiction List No. — 36
Police Station —  Rajarhat

District —  North 24-Parganas
Descriptions in detail: — '
Sheet No. 1.  The following Revisional Seftlement plots encircling the

bounded areas starting from Plot No. 1 to Plot -No. 821 and from Plot No.
823 to plot No. 827. -

Sheet No. 2. - The following Revisiondl-Settlement plots® enmrclmg the
bounded areas starting from the Nofth-west corner of Plot No. 1670 reading
clockwise : .

Plot Nos.—1670, 1671, 1672.

The following Revisional Settlement plots encircling the bounded areas
starting from the North-west corner of Plot No. 1676 reading clockwise :

Plot Nos.—1676, 1675, 1673, 1674, 1693, 1694, 1702, 1703, 1705, 1702,
1706, 1707, 1708; 1710, 1711, 1799, 1800, 1801,:1925, 1926, 1927, 1928,

1942, 1943, 1944, 1945, 1946, 1947, 1948, 1949, 1940, 1951, 1953, 1954, °

1960, 1959, 2087, 1896, 1897, 1898, 1899, 1900, 18"6(Part) 1817, 1818,
1871, 1870, 1865, 1864, 1827, 1776, 1831, 1775, 1772, 1767, 1766, 1778,
1779, 1780,-1781, 1782, 1823, 1788, 1791, 1792, 1793, 1795, 1797, 1798,
1802, 1799, 1800, 1801, 1721, 1720, 1724, 1719, 2899, 1718, 1716, 1698,
1695, 1694, 1693, 1690, 1691, 1687, 1688, 1689, 1686, 1691, 1692, 1676.

The following Revisional Settlement plots encircling the bounded areas
starting from the North-west comer of Plot No. 1182 reading clockwise :

Plot Nos.—1182, 1183, 967, 1183, 1182, 1181, 1170, 1171, 1177, 1176,
1181, 1182

The following Revisional Settlement plots encircling the bounded areas
starting from the North-west corner of Plot No. 2350 reading clockwise :

Plot Nos.—2350, 2351, 2352, 2354, 2315, 2285, 2290, 2289, 2301, 2300,
2400, 2403,2404, 2411,2412, 2414, 24232422, 2419, 2485, 2486, 2492,
2490,2489, 2488, 2483, 2426, 2434, 2435, 2436, 2397, 2396, 2446, 2396,
2389, 2388, 2387, 2386, 2384, 2381, 2380, 2379, 2378, 2376, 2375, 2373,
2372, 2371, 2370, 2350.

The following Revisional Settlement ploté encircling the bounded areas

~ starting from the North-west corner of Plot No 2462 reading clockwise :

Plot Nos ——2462 2456, 2450, 2452, 2451,2457,.2459, 2460, 2461, 2465,
2470,2469, 2468, 2467, 2474, 2513, 2512, 2500, 2501, 2497, 2498, 2549,
12642, 2643, 2644, 2636, 2635, 2634, 2633,2632, 2631, 2705, 2628, 2707,
2708,2716,2715,2714,2737, 2738, 2744, 2745, 2750, 2749, 2741, 26189,
2618, 2585, 2584, 2582, 2580,2579, 2578, 2577, 2576, 2575, 2574, 2573,
2533,2531,2532, 2530, 2529, 2528,2527,2465, 2464, 2465, 2463, 2462.

1]
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The following Revisional Settlement plots encircling the bounded areas
starting from the North-west corner of Plot No. 2787 reading clockwise :

Plot Nos.—2787, 2788, 2804, 2805, 2807, 2808, 2809, 2822, 2823,2824,
2825,2826,2827, 2828, 2829, 2830, 2831, 2832, 2833, 2834, 2816, 2798,
2797, 2796, 2794, 2792, 2789, 2787.

The following Revisional Settlement plots encircling the bounded areas
starting from the North-west corner of Plot No. 2760 reading clockwise :

Inotrqos-—276o,2857,2856,2759,2757,2756,2755,2756,2757,2758,
2760. -

Sheet No. 3.  The following Revisional Settlement plots encircling the
bounded areas starting from the North-west cornerofPlot No. 2953 reading
clockwise :

“Plot Nos.—2953, 2954, 2955, 2968, 2973, 2974, 2975, 3340, 3341, 3342,

3345,3346,3351,3352,3354,3355,3356,3357,3402,3403;3404,3401
3406,3407,3408,3410,3411,3421,3422,3447,3448,3451,3452,3453,
3454,3455,3603,3604;3605,3606,3610,3616,3623,3624,3626,3627,
3§28,3637,3667;3665,3676,3661;3660,3659,3680,3652,3682,3683,
3684,3685,3686,3687,3578,3577,3575,3574,3573,3551,3549,3546,
3545L3§23,3242;3246,3247,3248,3249,3250,3234,3203,3202,3201,

3200, 3261,3263, 3264, 3177, 3174, 3173, 3168, 3053, 3057, 3058, 3061,

3062,3046, 3045, 3044, 3043, 3042, 3038, 3037, 3030, 3029, 3028, 3027,
3021,3019,3018, 3011, 3010, 3009, 2918, 2917, 2916, 2907, 2905, 2903,

2902, 2901, 2904, 2944, 2946, 2949, 2950, 2953.

The following Revisional Settlement plots encircling the bounded areas
starting from the North-west corner of Plot No. 3190 reading clockwise :

Plot Nos.—3190, 3189,3198, 3199, 3211, 3210, 3207, 3208, 3205, 3232,
3237, 3527, 3538, 3546, 3791 »3543,3542, 3541, 3596, 3597, 3702, 3693,
3692, 3706, 3707, 3708, 3709, 371 1,3712, 3714,3717,3718,3719, 3720,
3721,3722,3725, 3726, 3727, 3737, 3760, 3761, 3762, 3765, 3766, 3768;
3774,3218, 3217, 3216, 3215, 3213, 3212, 3210, 3211, 3197, 3190.

Sheet.No. 4.  The following Revisional Settlement plots encircling the
bounded areas starting from the North-west corner of Plot No. 4220 reading
clockwise :

Plot Nos.—4220,4218, 4215, 4214, 4208, 4076, 4073, 4072, 4071, 4070,
4068, 4055,4054, 4053, 4050, 4049, 4051, 4052, 4043, 4042, 4030, 3983,
4429, 3976, 3978, 3979, 3973, 3969, 3967, 3965, 3963, 3962, 3961, 3960,
3959,3957, 3958, 3994, 3996, 3997, 3999, 4000, 4003, 4004, 4005, 4134,
4135,4136,4137,4148, 4149, 4153, 4154, 4155, 4156, 4378, 4379, 4330,
4381,4382, 4383, 4384, 4385, 4384, 4386, 4387, 4428, 4427, 4426, 4425,
4424, 4423, 4295, 4294, 4293, 4291, 4290, 4289, 4288, 4277, 4276, 4275,
4273, 4272, 4270, 4269, 4266, 4238, 4237, 4236, 4235, 4228, 4227, 4224,
4221, 4220.

Sheet No. 5. The following Revisional Settlement plots encircling the
bounded areas starting from the North-west corner of Plot N0.4501 reading
clockwise : o

Plot Nos.—4501, 4555, 4556, 4558, 4560, 4579, 4580, 4581, 4582, 4588,
4605, 4609, 4610, 4613, 4601, 4600, 4599, 4596, 4595, 4594, 4593, 4592,
4590, 4589, 4588, 4570, 4569, 4538, 4536, 4533, 4532, 4531, 4527, 4526,
4525, 4522,4521,4522, 4519, 4518, 4516, 4512, 4511, 4510, 4509, 4508,
4506, 4503, 4502, 4501.
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The New Town, Kolkata Development Authority Act, 2007.

(Schedule I)

The following Revisional Settlement plots encircling the bounded areas
starting from the North-west corner of Plot No 4624 reading clockwise :

Plot Nos.—4624, 4625, 4626, 4630, 4631, 4632, 4633, 4635, 4636, 4637,
4638, 4640, 4619, 4616, 4615, 4616, 4617, 4623, 4624, -

16.0 Location :—

Mouza . —  Chhapna (Part) ' -
- Jurisdiction List No. — 35

Police Station - —  Rajarhat

District —  North 24-Parganas /= :

16.1 ‘Descriptions in detail :

One Sheet. The following Revisional Settlement plots ehcir'cling the
“bounded areas starting from the North-west corner of Plot No. 358 reading
-clockwise : '

- PlotNos.—358, 363, 349, 348, 347, 71 1,716,715,752,317, 285, 286, 284,
282, 281, 280, 277, 276, 275, 271, 270, 268, 266, 144, 145, 147, 148, 149,
157, 153, 154, 155, 164, 171, 170, 166, 178, 179, 181, 182, 184, 194, 195,
196,197,199, 200, 201,213,214, 215, 1011, 1012, 1016, 1021, 1020, 997,
840, 839, 838, 836, 834, 833, 832, 829, 830, 803, 802, 801, 800, 796, 797,

- 798,763, 774, 775, 776, 777,673,672, 670, 667,657, 659, 633, 630, 627,
‘628, 615, 611, 610, 601, 610, 611, 615, 570, 569, 563, 532, 561, 541, 542,
534, 533, 546, 547, 530, 529, 525, 522, 375, 376, 378, 377, 362, 358.

Thefol_'lowingRevisional Settlement plots encircling the bounded areas
starting from the North-west comer of Plot No. 2 reading clockwise :

"Plot Nos.—2, 1044, 73, 3, 7, 13, 14, 15, 16, 18, 23, 24, 25, 26, 30, 31, 32,
- 34,35, 45,44, 41,42, 39, 38, 36, 33, 32, 31, 30, 26, 25, 24, 23,18, 17, 13,
12,11,10,9,8,7,3, 2.

The following Revisional Settlement Plots encircling the bounded areas
starting from the North-west comer of Plot No. 645 reading clockwise ;

Plot Nos.—645, 646, 653, 881, 880,878,784, 785,787, 789,790, 791, 793,

794,847, 1041, 845, 844, 843, 842, 835, 841, 995, 994, 1042, 1023, 1024,

1025, 1042, 993,988,987, 982, 979,978,977, 976,975,971, 970, 969, 968,

967,966, 965, 958, 938, 937, 936, 927,926, 925, 924,923, 919, 918, 917,

916,915, 912,911, 893, 892, 891, 889, 888, 886, 883, 882, 649, 648, 647,
645. ) T

17.0 Location —

Mouza —  Akandakesari (Part) -, |
Jurisdiction List No. — 55

Police Station —  Rajarhat

District —  North 24-Parganas

17.1 Descriptions in detail :

One Sheet. The following Revisional Settlement plots encircling the
bounded areas starting from the North-west corner of Plot No. 42 reading
clockwise : '

PlotNos.—42,44,46,47,476,994, 995,483,481,480,482,479, 478,477,
46,43, 42.
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The New Town, Kolkata Development Authority Act, 2007.

(Schedule I)

The following Revisional Settlement plots encircling the bounded areas

starting from the North-west cornor of Plot No. 500 reading clockwise :

Plot Nos.—500, 1000, 999, 484, 490, 458, 456,.555, 448, 433, 431, 426,
- 427, 562, 563, 564, 671, 675, 706, 707, 670, 712,713, 716, 717, 756, 755,
757,758,759, 760, 817, 801, 816, 803, 804, 805, 798, 796, 774, 796, 893,
793,791,784, 396, 389, 397,398,792,,907,912, 1004, 913,915,917,919,
923, 918, 910, 929, 930, 935, 936, 938, 939, 882, 880, 878, 876, 872, 871,
870, 869, 868, 866, 865, 864, 863, 852, 850, 849, 847, 846, 740, 739, 738,
737,736, 735, 734, 636, 635, 634, 633, 632, 611, 610, 606, 607, 608, 607,

* 606, 609, 605, 598, 528, 529,527, 524, 513, 512, 511, 510, 509, 506, 505,
S 504, 503, 500.
L0 18.0 Location — - )
' Mouza —  Chanda Kantha] Beria (Part)
Jurisdiction ListNo. — g
Police Station — "Kolkata Leather Complex
‘District —  South 24-Parganas

18.1 Descriptions in detail :—

One Sheet. The following Revisional Settlement plotsencircling the bounded
areas starting from the North-west corner of Plot No. 1 reading clockwise :

Plot Nos.—1, 3,9, 10, 15,16,18,19, 21,22, 29, 30,31, 32, 153, 155, 156,
157,158, 159, 217, 218, 219,221, 222, 223, 224, 225 226, 236, 237, 240,
‘ 238,235,234, 233, 207, 206,201, 183, 182, 180, 179, 189, 188, 196, 195,

194,257,258, 191,179, 137,276, 134,133,132, 129, 127,23, 127,92, 93,
101, 102, 100, 5, 4,2, 1.

1 19.6 Location ~—

Mouza —  Hatisala (Part)
Jurisdiction List No. — ¢
Police Station —  Kolkata Leather Complex

District —  South 24-Parganas
19.1 Descriptions in detail :— '

One Sheet. The following Revisional Settlement plots encircling the
bounded areas starting from the North-west corner of Plot No. 2 reading
B clockwise :

PlotNos.—2, 10,11, 15,16,21,22,780,37, 38,39, 49, 50, 77,78,785, 784,
783,73, 782, 166, 165, 164, 163, 162, 159, 157, 155, 154, 153, 129, 153,

- : 152, 151,150, 149, 148, 146,145, 184,,183, 182, 181,209, 210,214, 287,
286,284, 283,279, 278, 276, 275, 274, 333, 274,332,331, 330, 329, 327,
323,322,316,317, 311, 309, 306, 307, 373,372, 479, 530, 528, 527, 533,
535, 683, 684, 686, 687, 674, 670, 669, 808, 668, 660, 656, 651, 652, 647,
645, 644, 643, 642, 641, 636, 635, 634, 632, 628, 627, 617, 618, 619, 624,
620, 623, 622, 6, 3, 2. :

20.0 Location :—

Mouza [ —  Bhagabanpur (Part)
Jurisdiction ListNo. — 19 _
Police Station —  Kashipur

District —  South 24-Parganas
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The New Town, Kolkata Development Authority Act, 2007.

(Schedule I.)

Descriptions in detail :—

Sheet No.l. Tﬁe followiﬁg Revisional Settlement plots encircling the
bounded areas starting from the North west corner of Plot No. 883 reading
clockwise :

Pkﬁrio&——883,884,947,949,950,951,954,960,961,962,968,967,966,
979, 980, 981, 985, 987, 988, 990, 989, 1131, 959, 882, 883. -

The following Revisional Settlement plot encircling the bounded areas
starting from the North west comer of Plot No. 865 reading.clockwise :

Plot No. -865.
Location :—
Mouza — Chakpachuria (Part)
* Jurisdiction List No. — 33
Police Station —  Rajarhat
District —  North 24-Parganas

Descriptions in detail :—

Sheet No. 1. The following Revisional Settlement plots encircling the
bounded areas starting from the North west corner of Plot No. 50 reading
clockwise :

Plot Nos.—350, 83, 84,85, 86, 91,92, 93, 115, 114, 94,103,107, 108, 112,
147, 146, 145, 144, 152, 153, 154, 155, 156, 162, 290, 305, 306, 307, 312,
313,314, 315, 316,317,318, 319, 320, 454, 486, 487, 489, 1083, 490, 501,
502, 504, 507, 508, 509, 510, 513, 516, 515, 514, 522, 524, 527, 528, 526,
531, 500, 494, 473, 474, 454, 460, 461, (Road), 458, 445, 464, 440, 439,
438,437,417, 420,421, 403, 404, 405, 399, 398, 340, 341, 347, 358,359,
2224, 2227, 2224, 681, 682, 384, 685, 676, 715, 716, 717, 719, 718, 792,
796, 798, 797,796,795, 701, 100, 699, 698, 696, 694,969, 693, 2224, 354,
353,351,348,344,254,255,1079,1080,279,276,271,268,269,267,211,
213, 215, 217, 220, 218, 19, 18, 17,12, 11,10, 9, 8,7, 6, 5, 4, 14, 1065
(Road), 40, 57, 50. '

The following Revisional Settlement plots encuclmg the bounded areas
starting from the North west comer of Plot No 882 reading clockwwe

Plot Nos.—882, 1090, 1091, 895, 893, 898,913,914, 915,916, 1000, 1002,
1003, 1004, 1005, 1003, 1012, 1014, 1017, 1018, 1018, 1017, 1013, 1012,
1030, 1028, 1035, 1037, 1057, 1060, 1058, 1052, 1051, 1049, 1048, 1047,
989, 988, 984, 983, 982,981, 980, 919, 923, 924, 925 (Road), 1050, 882.

Sheet No. 2. The following Revisional Settlement plots encn'chng the
bounded areas starting from the North-west comer of Plot No. 1138 reading
clockwise :

Plot Nos.—1138, 1139, 1140, 1158, 1159, 1178, 1187, 1186, 1185, 1184,
1181, 1180, 1179, 1180, 1183, 1184, 1185, 1186, 1187, 1190, 1191, 1192,
1194,1208, 1210, 1211, 1212, 1213, 1275, 1276, 1277, 1278, 1292, 1296,
1443, 1295:1301, 1303, 1305, 1306, 1307, 1320, 1321, 1322, 1323, 1324,
1325, 1326, 1327, 1328, 1329, 1330, 1332, 1352, 1353, 1415, 1416, 1418,
1419, 1420, 1421, 1427, 1426, 1325, 1412, 1411, 1406, 1404, 1403, 1385,
1384, 1383, 1382, 1381, 1380, 1441, 1440, 1439, 1369 1244, 1242, 1243,
1108, 1107, 1101, 1138.
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The New Town, Kolkata Development Authority Act, 2007,

(Schedule I.)

Sheet No. 3. The following Revisional Settlement plots encircling the
bounded areas starting from the North-west corner of PlotNo. 1501 reading
clockwise :

PanQo&——ISOI,ISSZ,1553,1563,1564,1565,156],1560T1559,155&
1557,1627,1628,1629,1630(Road),1651,1652,1653;1654,1655,1658,
1659,1660;]661,1662,1663,1664,1567,1668,1718y1719,1723,1724,
1726,1727,1728;1730,1731,1731,1732,1735,1736,1908,1913,1916,
1911,1901,1899,1892,1891,1890;1866,1867,1868,1863,1358,1857,
2003,2004,2005,2012,2016,2017,2019L2020,2026,2027,2112,2058,
2061,2063,2064,2065,2064,2052;2054,2053,2051,2050,2049,2043,
2047,1801,1800,1799,1798,1797,1795,1794,1793,1790,1789,1510,
1504, 1503, 1502, 1501

The following Revisional Settlement plots encircling bounded areas start-
ing from the Notth- west corner of Plot No. 1937 reading clockwise :

Plot Nos.—1937, 1962,:1963, 1964, 1970,.1972, 1973, 1974, 1984, 1983,
1984,2195, 2196, 2197, 2198,2215,2216,2217, 2219,2220,2219, 2218,
2212,2210,2209, 2210, 2208,2207,2206, 2205, 2190 (Road),2191,2192,
2193, 2194, 1987, 1989, 1990, 2161, 2002, 1999, 1994, 1995, 1960, 1961,
1962, 1937.

Location :—
Mouza . —  Kadam Pukur (Part)
Jurisdiction List No. — 25
Police Station ~—  Rajarhat
District ~—  North 24-Parganas

Descriptions in detail :—

One Sheet. The following Revisional Settlement plots encircling the
bounded areas starting from the North -West Corner of Plot No. 1 reading
clockwise :

* Plot Nos.—1, 7,8,10,11,8, 12,13, 15, 18, 19, 20, 21, 606, 607, 611, 614,

615,6]6,6]7,615,602,618,602,598,597,1412,596,595,594,590,591,
602,36,73,54,55,56,67,58,59,60,91,92,96,97,577,548,542,541,
526,528,529,531,532,533,286,1426,292,293,294,295,407,406,411,
412;413,519,520,524,518,508,510,511,481,476,477,478,479,468,
469,46i,460,464,465;1401,445,444,513,514,442,424,425,426,427,
428,429,422,379,380,382,383,384,375,372,370,366,367,349,355,
357,358,359,332,327,325,321,252,253,237,238,239,240,235,234,
232,197,196,195,194,190,189,188,187,]85,}84,}83,145,144,142,
140, 137, 136, 2, 1. ,

The following Revisional Settlement plots encircling the bounded areas
starting from the North-west corner of Plot No. 661 reading clockwise :

Plot No.—661, 677, 678,679, 778,779, 780, 781,797,798, 799, 800, 801,
805, 806, 808, 822, 823, 824,826,827, 828, 829, 830, 831, 827, 832, 833,
834, 835,916,917, 918, 919,917,920, 924, 925, 926,928,929,931,932,
933,934, 1398, 1399, 1400, 1399, 1398, 934, 938,939,942,943,947, 948,
953,954,955, 956, 958, 912,911,966, 968,971,973, 974,981, 982, 983,
984, 1423, 987, 989, 988, 997,998, 1001, 1002, 1003, 899, 898, 897, 896,
893,892, 875, 874,873,872,871,754, 758, 1416, 744,735, 733, 732,731,
706, 708, 707, 688, 687, 685, 684, 669, 674, 663, 662, 661.
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The following Revisional Settlement plots encircling the bounded areas
starting from the North-west corner of Plot No. 650 reading clockwise :

Plot No.—650, 651, 652, 653, 654, 655, 722 (Road), 656, 657, 658, 659,
660, 722 (Road), 646, 648, 649, 650.

The following Revisional Settlement plots encircling the bounded areas
starting from the North-west corner of Plot No. 1130 reading clockwise :

PkﬂI@or—Jl30,1123,1430,1122,1115,1110,1109,1091,1089,1073,
1077,1079,1078,1061,1060,1058,1057,1056,12]2,1419,1420,1296,
1222,1223,1224,1225,1226,1227,1228,1285,1284,1272,1275,1269,
1268,1267,1266,1258,1239,1242,1243,1244,1245,1246,1247,1393,
1394;1395,1396,1397,1390,1389,1387,1385,1374,1373,1371,1369,
1368,1367,1139,1318,1195,1194,1193,1188,1187,1171,1170,1166,
ll65,1164,1163,ll62,1161,1160,1159,1158,1151,1150,1133,1128,
1129, 1132, 1131, 1130.

Location:i— _
Mouza —  Rekjuani (Part)
Jurisdiction List No. — 13-
Police Station —  Rajarhat
District — North 24-Parganas

Descriptions in detail :—

SheetNo.2 The followingRevisional Settlementplots encircling thebounded
areas starting from the North-west corner of Plot No. 2081 reading clock-

wise :

Plot Nos.—2081, 2078, 2077, 2075, 2070, 2068, 2172, 2173, 2170, 2208,
2206,2205, 2217, 2221, 2224, 2225, 2222, 2886, 2255 (Road), 2350, 2356,
2363, 2364, 2366, 1367, 2326, 2325, 2322, 2321, 2319, 2318, 2305, 2304,
2303, 2297, 2294, 2299, 2300, 2280, 2276, 2433, 2463, 2468, 2467, 2472,
2479, 2478, 2487, 2488, 2489, 2490, 2491, 2492, 2493, 2501, 2502, 2503,
2507, 2508, 2512, 2513, 2514, 2515, 2522, 2523, 2524, 2525, 2539, 2540,
2541, 2542, 2543, 2544, 2545, 2546, 2549, 2550, 2578, 2579, 2588, 2589,
2590, 2591, 2706, 2707, 2709, 2711, 2779, 2780, 2781, 3620, 3621, 3623,
3624, 3625, 3626, 3627, 3649, 3650, 3647, 3743, 3642, 3551, 3550, 3546,
3545,3542,3541,3536,3430,3479,3473,3476,3473,3472,3471,3470,
3460, 3456, 3428, 3424, 3423, 3422, 3406, 3405, 3400, 3399, 3398, 3397,
3396, 3395, 3381, 3382, 3383, 3390, 3391, 3399, 3400, 3402, 3370, 3366,
3363, 3358, 3356, 3355, 3160, 3158, 3156, 3145, 3144,3143, 3134, 3133,
3132, 3130, 3129, 3125, 3124, 3120, 3119, 3118, 3117, 3183, 3197, 3196,
3201, 3202, 3205, 3207, 3220, 3228, 3227, 3226,3223, 3238,
3239,3240,3242, 3248, 3249, 3250,3253, 3018, 3022, 3022, 3023, 3025,
3026, 3027, 3028, 3017, 2999, 2969, 2971, 2950, 2960, 2959, 2958, 2061,
2057, 2066, 2055, 2073, 2074, 2071, 2075, 2076, 2081

ar
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Sheet No. 3. The following Revisona} Seitlement plots encircling the
bounded areas starting from the North-west corner of Plot No. 4001 reading
clockwise:

Plot Nos.— 4001, 4002, 4003, 4004, 4005, 4006, 4059, 4060, 4058, 5096,
4054, 4053, 4052, 4072, 4075, 4076, 4077, 4078, 4266, 4292, 4293, 4287,
4330, 4256, 4248, 4247, 4231, 4233, 4237, 4336, 4333, 4364, 4365, 4427,
4428, 4432, 4435, 4444, 4447 4440, 4903, 4913, 4912, 4911, 4910, 4909,
4953, 4952, 4948, 4947, 4941, 4967, 4963, 4970,4971, 4973, 4937, 4976,
4982, 4984, 4995, 5010, 5011, 5012, 5020, 5022, 5044, 5092, 5088, 5087,
3086, 5084, 5083, 5095, 5073, 5072, 4775, 4766, 4765, 4763, 4762, 4761,
4760, 4750, 4749, 4714, 4713, 4712, 4711, 4710, 4709, 4708, 4707, 470s,
4704, 4703, 4702, 4700, 4699, 4696, 4695, 4694, 4693, 4630, 4629, 4628,
4627, 4626, 4622, 4621, 4620, 4617, 4619, 4614, 4610, 4609, 4608, 4580,
4579, 4549, 4548, 4547, 4546, 4545, 4540, 4538, 4537, 4536, 4535, 4532,
4518, 4024, 4023, 4021, 4001.

Sheet No. 4. The following Revisional Settlement plots encircling the
bounded areas starting from the North-west cormer of PlotNo. 5301 reading
clockwise:

Plot Nos.—5301, 5302,5341, 5342, 5343, 5344, 5345, 5350, 5352, 5354,
5495, 5499, 5500, 5501, 5502, 5503, 5504, 5507, 5508, 5509, 5510, 5511,
5652,5653, 5654, 5655, 5663, 5664, 5665, 5666, 5730, 5730, 5721, 5735,
5736, 5737, 5739, 5742, 5788, 5789, 5793, 5797, 5798, 5809, 5810, 5811,
5812, 5813, 5814, 5815, 5816, 6020, 6021, 6022, 6023, 6026, 6027, 602,
6029, 6030, 6031, 6032, 6035, 6055, 6056, 6063, 6062, 6047, 5981, 5980,
3979, 5978, 5969, 5968, 5931, 5921, 5914, 5913, 5608, 5607, 5571, 5570,
5568, 5441, 5440, 5436, 5427, 5426, 5425, 5424, 5423, 5422, 5421, 5419,
5410, 5409, 5408, 5407, 5396, 5395, 5309, 5308, 5307, 5306, 5305, 5304,
5301.

Location :—
Mouza —  Raigachhi (Part)
Jurisdiction List No, — 12
Police Station —  Rajarhat
District —  North 24-Parganas
Descriptions in detajl —

Sheet No, 2. The following Revisional Settlement plot encircling the
bounded areas starting from the North-west corner ofplot No. 937 reading
clockwise :

Plot Nos.—937, 936, 944, 945, 948 949, 950, 952, 950, 965, 961, 960,
1022, 1021, 1039, 1038, 1036, 1031, 1032, 1033, 1034, 1035, 1039, 1040,
1041, 1042, 104s, 1049, 1052, 1053, 1054, 1055, 1187, 1186, 1188, 1393,
1395, 1399, 1400, 1401, 1402, 1403, 1404, 1409, 1410, 1375,1373, 1411,
1415, 1416, 1418, 1419, 1420, 1421, 1422, 1423, 1425, 1426, 1427, 1489,
1532,1531, 1530, 1529, 1528, 1527, 1524, 1523, 1520, 1519,1513, 1511,
1508, 1507, 1506, 1505, 1504, 1503, 1453, 1452, 1450, 14491448, 1447,
1446, 1445, 1324, 1323, 1321, 1533, 1311, 1310, 1308, 1307, 1304, 1305,
1299, 1298, 1289, 1288, 1287, 1286, 1284, 1280, 1279, 1278, 1277, 1275,
1276, , 979, 978, 977, 985, 974, 973, 972, 971, 941, 940, 939, 937
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The New Town, Kolkata Development Authority Act, 2007.

’ (Schedule 1)

_ PART B
Other areas of New Town, Kolkata

25.0 Location :—

Serial Mouza Jurisdiction Police District ~ Mouzas (Full / Part)
No. List No. Station involved (excluding
) ' settlement areas)

I. Wari .26 Kolkata South 24- Full
Leather . - Parganas
Complex

2. Paikan 28 Kolkata South 24- Full
Leather Parganas ’
Complex

3. Sukpukuria 30 v Kolkatav South 24- Full
Leather Parganas
Complex

4, Krolbaria 31 Kolkata South 24- North of Basanti

' Leather Parganas Road

Complex

5. Chariswar 29 Kolkata South 24- Full
Leather Parganas
Complex

6. Bhatipata 33 Kolkata South 24-  North of Basanti
Leather Parganas Road
Complex

7. Karidanga 32a Kolkata South 24-  North of Basanti
Leather ~ Parganas Road
Complex

8. Gangapur 35 Kolkata South 24-  North of Basanti
Leather - Parganas Road
Complex

9. Ghunimeghi 44 Kolkata - South 24-  West of Chariswar

Leather Parganas  Khal and North of
Complex Basanti Road.
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SCHEDULE II
(See section 179)
Penalties
Explanation—The entires in the second column of the following table,
‘Headed Subject’, are not intended as definition of the offences referred to in the
provisions mentioned in the first column, or as abstracts of those provisions, but
are inserted as reference to the subject thereof,
Sections, sub- Subject Maximum fine Daily fine which
section, clauses, or imprisonment may, in addition,
Or provisos. which may be be imposed for
imposed for continuing
contravention offences.
1 2 3 - 4
-t )
. Section 48, Restriction on erection Two hundred rupees One hundred rupees.
sub-section (3) of, or addition to,
4 buildings or walls within
street alignment or
building-line
Section 63, Power to prohibit Five hundred rupees.
sub-sections removal etc. of lamps
(1) and (2)
Section 66, Power to regulate Two thousand rupees Onehundredrupees.
sub-section (4) future construction of  and/or imprisonment
building in particular for three months
street or locality
Section 67, Power to prohibit Twothousand rupees Five hundred rupees.
sub-section (1) change of authorised and/or imprisonment
use of building for three months
Section 69 Prohibition of building  Five thousandrupees One thousand rupees.
without sanction and/or imprisonment
for six months
Section 74 Notice to Development Two thousand rupees.
Authority before
commencement of
work
Section 77, Completion certificate Five hundred rupees Fifty rupees.
sub-section (2)
Section 126, Prohibition against One hundred rupees  Ten rupees.
sub-sections deposition of solid
(1) and (2) wastes
Section 132 Power of entry and Five hundred rupees One hundred rupees.
inspection
Section 156 Prohibition against Two hundred rupees.
4 removal of mark
Section 157 Prohibition against Two hundred rupees.
N . removal of obliteration
of notice
Section 158 Prohibition against One thousand rupees One hundred rupees.

unauthorised
intermeddling

with the property of the
Development Authority

Secy.

By order of the Governor,

ANINDYA BHATTACHARYYA,
~in-charge to the Govt. of West Bengal,
Law Departinent.

Published by the Controller of Printing and Stationery,

Govt. of West Bengal and Printed by the Superintendent, Govt. Printin

West Bengal Government Press, Alipore.

2, West Bengal, at the
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